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LEGISLATIVE ASSEMBLY.
Saturday, 21st April, 1934.

-

The Assembly met in the Asscmbly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Homourable Sir Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWERS.

APPOTNIMENT OF INSPECTORS UNDFR TFE INDIAN WIRRLESS TELEGRAPHY
Possessron RurEs, 1933.

860. * Pandit Satyendra Nath Sen: (a) Will Government he pleased to
state whether thev Have apnointed or are going to apnonint Inspectors
under the Indian Wireless Telegraphy Possession Rules, 1933?

(b) What are the scales of pay and future prospects of such appoint-
ments ?

(c) What will be the minimum qualifications of the candidates for
such appointments and how do Governmant propose to make the recruit-
ment ?

(d) Will candidates, having the required technical training in private
institutions and holding Government certificates as Wireless Operators,
be eligible for such appointments? If not, why not?

(6) Do Government maintain any wireless training classes? If so,
where are they situated and what is the annual recurring expenditure on
such insfitutions and how many students are being trained in these insti-
tutions annually ?

(f) Do Government propose to consider the desirability of abolishing
these (Government training classes and effect a saving in the Department,
in view of the fact that boys trained in private training institutes are now
being granted certificates of competency as wireless operators by the
Lirector-General of Posts and Telegraphs after a proper examination ?

(9) How many private wireless training institutions have been recog-
nised by Government so far? Are Government prepared to accept the
principle of granting recognition to all such institutions, which fulfil w
required standard to be laid by Government?

The Honourable Sir Frank Noyce: (a) One Inspector has been appointed
and the question of appointing others is under consideration.

(b) The appointments will be temporary on fixed rates of pay.

(o) and (d). It is intended, as far as possible, to fill the appaintments
from former employees of the Indian Posts and Telegraphs Department
who volunteer and are considered suitable. It is not considered necessary
%o employ qualified wireless operators in these appointments.

( 4256 ) A



4250 i LEGISLATIVE ABSEMBLY, [21sT Arrrm. 1984.

(¢) No; but frora time to fime arrangements ure made accordmg to
requirements to train staff already employed in the Indian Posts and Tele-
graphs Department. No special expenditure is involved. Private students
are not trained in wireless by Government.

(f) No. Wireless operators are recruited from the existing staft of the
Indian Posts and Telcgraphs Department.

(9) None. Such institutions are not required for Government purposes
and the question of granting recognition does not, therefore, arise,

1801+

APPOINTMENT OF TAILOR-MASTERS IN CANTONMENTS,

802, *Mr., Bhuput Sing: (a) Is it a fact that in every cantonment
tailor-masters are appointed by unit commanders on a basis of contract
for tailoring and other allied jobs? If so, will Government be pleased ‘o
state whether tenders are called for such contracts or such contractors are
uppointed at the will of the unit commanders in charge of the army in a
cantonment ?

(b) Will Government he pleased to state the number of tailor-master
contractors in all the cantonments in India and will they be pleased to
state how many of them are Hindus, Sikhs and Muslims, separately?

(c) Is it a fact that Sikh tailor-master contractors in different canton-
ments of the Punjab are being replaced by Muslim tailor-master contrae:
tors ?

(d) Will Government be pleased to state whether in Subathu Canton-
ment a Sikh tailor-master contractor, who worked for a very long period
was replaced by a Muslim contractor? ‘

(e) Are Government aware that this Bikh contractor in Subathu helped
Government hy giving a large number of recruits during the last Great
War? If so, will they be pleased to state whether the Army Department
have got any record of the services of such men who helped Government
with recruits ?

(f) Are Government, aware that the 8ikh tailor-master contractor, who
supplied recruits during the last Great War, wanted a certificate which
was refused on the ground that there were no records available for such
services? 1f so, will they be pleased to state why records for army
services rendered are not available? d

Mr. G. R. F. Tottenham: (a) It is only in British unite that tailors
are privately appointed by the Commanding Officers. They are paid frora
regimental and not from Government funds, and the matter is one entirely
for the discretion of the regimental authorities,

(b) to (f). Government have no information, and in the circumstances
explained in answer to part (a), they do not propnse to call for it. . .

+This question was withdrawn by the questioner.
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APPOINTMENT OF TowN INSPECTORS IN THE DiLHI GENERAL PosTt OFFICE.

803. *Bhal Parma Nand: (a) Is it a fact that the posts of selection grade
Towi Inspectors in the Delhi General Post Office so far converted into
those of time scale, have mostly beer filled up by the juniormost officials
of one and the same community by superseding other graduates with longer
gervices ?

(b) Is it a fact that these officiuls have only five years service in the
department including the two years period of medical and extra-
ordinary leasve which they spent in acquiring their post graduation, failed
to pass in the first chance the departmental clerk’s confirmation examina-
tion, and have also been several times warned for their bad and careless
work as Town Inspectors, vide Government reply to the unstarred question
No. 3811, dated the Tth April, 1934, and that charge-sheets are still being
made out against them for preparing false diaries?

(¢) Is 1t a fact that the senior aggrieved graduates submitted appeals
to the Post Master General, Punjab, Lahore, who in rejecting all of them
weplied that discretionary powers were vested in the first class Post Masters?

(d) If the replies to the preceding parts be in the affirmative, will
‘Jovernment please state how they account for the over representation of
ihe one and the under representation of the other community ?

(e) What is the criterion for exercising the discretionary powers? Are
Jovernment prepared to withdraw them end substitute instead some com-
petitive examination or fix some other standard, such as, of seniority
combined with academic qualifications or undo the injustice done in the
cases citcd above?

The Honourable Sir Frank Noyce: (a) to (d). Government have no
information. The posts in question are filled by the Postmaster by selec-
tion from ordinary time-scale clerks without regard to seniority or com-
munal considerations. If the senior graduates referred to are not satisfied
with the decision of the Postmaster-General, Punjab and North-
West Frontier, it is open to them to represent their case to the Director
General through the usual official channel.

(¢) As regards the first part, no criterion has been prescribed. As re-
gards the sccond and third parts, the reply is in the negative. As regards
the last part, the Honourable Member is referred to the reply given to
parts (a) to (d) above.

RULES FOR RECRUITMENT OF STAFF ON STATE-MANAGED RAILWAYS.

804. *Mr. 8. 0. Mitra: (¢) Will Government be pleased to state
whether the rules for recruitment of staff on State-managed Railways
provide that recruitment will be from among persons who have completed
a training in Telegraphy in recognised private training schools ?

(b) How many of such private institutions have been recognised by
Government in different provinces? Do Government propose to extend
this privilege to all old and well established institutions, with a view to
increase the educational facilities in the country ?

(¢) Is it the accepted policy of the Railway Board to abolish all the
training classes now maintained by the Railway Department and recruit
persons trained in private institutions duly recognised by tbs Department ?
If not, will Government please state their policy ?

A S
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(d) Is it a fact that the training class at Chandausi is maintained by the
East Indian Railway at a heavy expense? Have Government considered
the feasibility of its abolition ?

Mr. P. R. Rau: (a) The rules provide that recruits may be—

(i) persons to bo trained in telsgraphy in 1ailway telegraph schools;
or

(ii) persons who have completed a training in telegraphy in recog-
nised private telegraph training schools.

(b) and (¢). Government have not themselves recognised any private
institution und have no information regarding the private institutions which
have been recognised by Railway Administrations for the purpose. The
recruitment snd training of subordinate staff is entirely in the hands of the
local Railwsy Administrations to whom is left the duty of deciding whet
private institutions should be considered as affording adequate training faci-
lities and worthy of recognition for the purpose of the rule referred to.

(d) The Chandausi School is not only maintained for training staff in
telegraphy but also for other purposes. The question of the necessity for
its retention was carefully considered recently by the Railway Board who
came to ths conclusion that it was inadvisable to abolish it but they have
asked the Agent of the East Indian Railway to investigate the most effi-
cient and economical method of training of subordinates and prepare a
definite scheme for such training at two centres, on that railway, vis.,
Chandausi and Asansol.

TRAINING IN TELEGRAPHEY TO THE UPPER DivisioN CLERKS.

805. *Mr. 8. O. Mitra: (a) Is it a fact that the Posts and Telegraphs
Retrenchment Sub-Committee of 1931 recommended that the training in
telegraphy to the Upper Division Clerks should be given in private institu-
tions, which are specifically recognised by Government for the purpose ?

(b) Will Government please state whether any private institution has
so far been recognised for the purpose ?

(6) Are Government prepared to consider the desirability of holding
éxaminations of students trained in private institutions and of granting them
certificates of competency as Postal Service Signallers under the standard
laid down in the rules of the Telegraph Department ?

The Honourable Sir Frank Noyce: (a¢) Yes.
(b) No.
(¢) No. The proposal has already been considered by the Dineetor-

General who was unable to accept it. Government see no reason to re-
consider the matter,

SEN10RITY OF INSPECTORS OF PosT OFFicEs AND HEAD CLERXS Y0
SUPERINTENDENTS OF POST OFFICES AND OERTAIN OTHER OFFICIALS TN
vHE CALCUTTA GENERAL Post OFFIOE.

806. *Mr, D. K. Lahiri Ohaudhury: (a) Will Government be pleased
to state if it is8 a fact that it was ordered by the Director General of
Posts and Telegraphs that all Inspectors of Post Offices or Head Clerks to
Superintendents of Post Offices drawing pay of Rs. 60 and upwards on
the 1st December, 1919, were to be considered senior not only to officials
drawing Rs. 100 on that day but also to selection grade officinls whose
pay was raised to Rs. 145—170 grade as a result of revision of pay with
effect from 1st December, 19192
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(b) 1s it & fact that Inspectors or Head Clerks as mentioned above
were thus given senior position to clerks drawing pay in the grade of
Rs. 70, Rs. 80 or Rs. 100 which existed at that time?

(¢) Will Government be pleared to furnish a statement showing the
names of the clerks of the Calcutta General Post Office who were drawing
Rs. 60, Rs. 70, or Rs. 80, or the 1lst December, 1919, as well as the
names; of the Inspectors who were drawing Rs. 60 on that date, together
with their relative position in the combined gradation list of selection
grade officials in the Bengal and Assam Circle for the purpose of promo-
tion in the grade of Rs. 250—?250?

(d) Will Government also please furnish a statement showing the
names of the officials who have been promoted to the grade of Rs. 250—850
in Caloutta either in a permanent or officiating capacity during the years
1932-833 and 1988-84, and the number of those who worked in Caloutta
and in Muffassil?

(e) Will Government please also state for how many years the
wuffassil men will continually get promotion in the grade of Rs. 250—360
in Calcutta?

The Honourable Sir Frank Noyce: (a) The fact is not as stated. The
actual orders of the Director-General are as contained in clause (ii) of his
letter No. AX-127, dated the 2nd December, 1922, a copy of which was
laid on the table, in reply to Mr. Mubhammad Anwar-ul-Azim’s starred
question No. 158, in this House, on the 23rd August, 1927.

(b) The fact is not exactly as stated. The Honourable Member will
see from tha Director-General's letter just mentioned that Inspectors and
Head Clerks to Superintendents of Post Offices who attained this position
before the introduction of the revised scales of pay, i.e., before the 1st
December, 1919, were given seniority over the officials in the old grades
of Rs. 70, Rs. 80 and Rs. 100, in the general line, who entered the new
grade of Rs. 145—170 after that date.

(¢) Government regret that the information is not readily available.

(d) A statement is laid on the table.

(8) The Honourable Member is referred to the reply given to part (c) of
Mr. 8. C. Mitra’'s starred question No. 78, in this House, on the 5th
February, 1934.

Names of officiale promoted to the grade of Re. 250—360 in an offeiating eapacity. (No
permanent promotion

has been made.)
‘Whether worked
Names. in Caloutta or
. in Mofassil.
l’ (1) Mr. L. M. Ghosh . Mufassil.
During 1082.88 .{ (2) ., B. M. Chakladar . . Cslcutta.
L (8) , K.P.Chatterfes . . Caloutta.

((1) Mr. M. L. Mazrumdar . . . Mufassil,
(2) o NNP.Ghoth . . . . Mufasil
During 1983.34.{ (3) ,, B.C.Banyal ., . . .  Mufassil
(4) . P.C.Rakshit, . Mufassil.
() ., #N.Nandi . . . . Mufesil
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APPOINTMENT OF ENGINEEBING OFFICERS AS POSTMASTER (GENERAL IN
THE BENGAL AND ASSAM CIROLE.

807. *Mr. D. K, Lahiri Chaudhury: (a) Is it a fact that Engineering
officers are appointed as Postmaster General in the Bengal and Assam
Circle?

(b) If the reply to part (a) be in the negative, will Government be
pleased to state whether the officers of the Post Office or Telegraph Engi-
peering held charge of that Circle in the last three years?

(¢) Is it a fact that there is one Director, Telegraph Engineering, in
that Circle?

(d) If so, will Government be pleased to state why another Engineering
Officer has been kept in that Circle when the Postmaster General, Bengal
and Assam Circle. himeelf is an Engineering Officer?

(¢) Will Government please state who supervises the work of the
Engineering Divisions in Bihar and Orissa and Central Circles?

The Honourable Sir Frank Noyce: (a) and (b). The attention of the
Honourable Member is invited to the statement laid on the table, on the
14th March, 1934, in reply to part (¢) of Mr. S. C. Mitra’s starred question
No. 470.

(c) Yes.

(d) The appointment of ofticers of the Superior Telegraph Engineering
Branch as Postmasters-General is made in accordance with the rules regula-
ting promotion to those posts contained in the notification of the Depart-
ment of Industries and Labour, dated the S8th February, 1984, published in
the Gazette of India, dated the 10th February 19384. Their posting either
to the Bengal and Assam Circle or to any other Circle is made in accord-
ance with the exigencies of the service.

() The Postmasters-General of Bihar and Orissa, Central and other
Circles are in charge of all work connected with the Post Office, Telegraph
Traffic and Telegraph Engineering in the Circle.

AOCOELERATION OF THE SPEED OF THE 20 Downx EXPRESS ON THE East
INDIAN RamLway. e

808. *Mr. D. K. Lahiri Chaudhury: (a) Is it & fact that 19-Up
Howrah Benares Express Train (East Indian Railway), takes 14 hours 27
minutes to reach Benares from Howrah while in the down journey 20
Down train takes 15 hours 46 minutes to reach Calcutta from Benares?

(b) Will Government please state why it takes so long to reach
Calcutta ?

(c) Are Government awnare that the truin is over-crowded?

(d) Are Government prejared to arrange to accelerate the down train
20 that it can reach Calcutta earlier than at present?  If not, why not?

'Mr. P. R. Rau: T would refer my Honourable friend to the reply givea
by me to bia question No. 278 on the 26th February,
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SrxED OF CERTAIN TRAINS ON THE EaST INDIAN AND Eistxax Bmweas
RaiLways.

8090. *Mr. D. K. Lahiri Ohaudhury: («) Is it a fact that local trains
on the Eastern Bengal Railway take 1 hour 43 minutes to reach Calcutta
from Ranaghat which is about 47 miles while it takes a local train on
the East Indian Railway two hours or more to reach Howrah from
Debipur which is about 48 miles from Howrah?

(b) Will Government please state what is the cause of such difference
in the speed of trains on these two Railways?

(c) Will Government please state when 59-Up local train leaves
Calcutta and when it rcaches Ranaghat and when 89-Up local train leaves
Howrah and when it reaches Debipur on the Eastern Bengal Railway and
East Indian Railway, respectively?

Mr. P. R. Rau: (a) Yes.

(b) This point was once before raised by my Honourable friend in his
question N» 279 on the 26th February. A copy of that question was sent
to the Agent of the East Indian Railway. I p{ace on the table a copy of
his reply, which explains the position.

(¢) No. 59 Up Local train leaves Calcutta (Sealdah) at 16-54 hours and
reaches Ranaghat at 18-26 hours.

No. 89 Up Local leaves Howrah at 17-06 hours and reaches Debipur at
19-04 houra. -

Copy of letter No. A. T'.-48/8, dated 9th April, 193}, from the Agent, East Indiam
v of Rm?ufgy/, "to the Secretary, Railway Board. ’

With reference to the Board’s endorsements No. 4893-T., dated 2nd March, 1934,
T beg to reply as follows :

1. Item (C) of the question: to accelerate 88 Down and 80 Down Burdwan-
Howrah locsls it would either be necessary to reduce their loads or to withdraw
some of the atops. .

1 cannot agree to reduce the loads because these trains are worked with suburban
rakes having a standard composition of 8 bogies which cannot be interfered with
without causing great inconvenience in working and because any reduction in the
accommodation on these trains would result in overcrowding, particularly on the
Bandel-Howrah section.

I cannot agree to reduce the number of stops at stations on the Burdwan-Bandel
section as these trains are primarily intended to cater for traffic from stations on this
section. There are 14 stations between Bandel and Howrah and Nos. 88 Down and
980 Down stop at six and seven of these respectively. If these stops were withdrawn
the daily passengers would be seriously inconvenienced as the number of office locals
available from the stations would be reduced from five to three in the majority of
cases, and the interval between these trains would be -increased from an average of
20 minutes to 34 minutes. y

A comparison with the Eastern Bengal Railway trains cannot reasonably be made
as the conditions on the Debipur-Howrah section differ from the Ruu.gznt-ﬂuldsh
section of the Eastern Bengal Railway specially in regard to the following points :

(a) The number of stations on the Howrah-Debipur Section is 22 as against 19
on the Sealdsh-Ranaghat section.

(b) The suburban traffic on the Eastern Bengal Railway is heavier than that
over the East Indian Railway and therefore a greater number of trains
are run between Ranaghat and Sealdah to cope with the heavier traffic. .

(c) The Eastern Bengal Railway suburban trains are composed of six bogies
while the East Indisn Railway trains are run with eight bogies, -
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& Item (F) of the question: The two eveping trains from Burdwan to Howmh
veferred to in the question are 152 Down Burdwan Passenger and 22 Down Gomoh
fast Passenger. The former stops at all stations and the latter stops at important
stations only below Burdwan. No. 22 Down is intended primarily for long distance
passengers and as the traffic at stations where this train does not stop is principally
for short distances, there is no justification for stopping 22 Down at all stations.
Moreover if this request was com(flied with, No. 22 Bown would arrive at Howrah
at about midnight which is undesirable in the interest of both long and short

distance passengers. .
{
AILEGATIONS AGAINST Mr. K. M. Hassax; DepruTy DIRECTOR,
ESTABLISHMENTS, RATLWAY BoARD.

810. *Bhai Parma Nand: (o) Ts it a fact that all establishment matters
are being deslt with in ‘C’ branch of which, Mr. Hassan, Deputy Director,
Establishment, Railway Board, is in charge ?

(b) Are Government aware that Mr. K. M. Hassan is President of the
Muslim Club, and that through him information regarding establishment
matters is supplied to other members of the club?

(c) Is it a fact that the selection and appointment of Mr. Hassan as
Deputy Director, Railway Board was not considered in any meeting of the
Railway Board ? If so, why not?

(d) Is it a fact that Mr. Hassan was once serving as Assistant Traffic
Superintendent on the North Western Railway and was made to resign on
pain of removal from service, and that his appeal to the highest authority
was rejected ?

(e) Is it & fact that he was again taken into Railway service for certain
meritorious deeds ? 1f so, will Government please state the nature of these
meritorious services and also the grounds on which he was made to resign ?

(f) Are Government aware of the fact that there is a great discontent
among the members of the Branch on account of the behaviour of the
Deputy Director ?

Mr. P. R. Rau: (q¢) Establishment matters are dealt with in ¥.. Branch
of the Railway Board's Office. The Director of Establishment is in charge
of that Branch. Mr. Hassan is Deputy Director, Establishment.

(b) and (f). The answer is in the negative.

(c) The selection and appointment of Mr. Hassan received full consi-
deration from the Board.

(d) and (e). I would refer the Honourable Member to Sir George Rainy's
replies to parts (¢), (d), (¢), (f) and (k) of question No. 511 asked by
Mr. D. K. Lahiri Chaudhury in this House on the 16th September, 1929.

Mr. 8. 3. Jog: In view of the fact that the reply was given var{ very
long ago, will the Honourable Member kindly repeat that seply? It bas
become very old. ‘

Mr, P. B. Bau: I think my Honourable friend can consult the proceed-
ings of that date in the Library.

Bhai Parma Nand: What is the tenure fized generally for such officers
in the R:ilway Board ? N

Mr. P. R. Bau: No tepure has yet been definitely fized for such appoint-
ments. ,

Ragll
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Bhai Parma Nand: Is it not for three years?
Mr. P. B. Rau: No tenure has yet been definitely fixeG.

PERCENTAGE oF HINDU, SI1KH AND MusLiM EMPLOYEES IN THE RAILWAY
Lo00. SHED, LAHORE.

811. *Bhai Parma Nand: What is the percentage of tie Hindus, Sikhs
and Muslim employees i the Railway Loco. Shed, Lahore?

Mr. P. R. Rau: Government regret they are unable to supplement witk
figures for individual offices the information in regard to communal repre-
sentation in railway services which is given in the Annual Report by the

Railway Board on lndian Railways.

ALLEGED HARBRASSMENT OF THE HINDU AND SIKH EMPLOYEES IN THE
Ramway Loco. SEED, LAHORE.

812. *Bhai Parma Nand: (a) Has the attention of Government been
drawn to a note published in the Daily Herald, Lahore, dated the 6th April,
under the heading ‘‘Railway Hindus coerced into Islam’’?

(b) Do Government propose to muke an enquiry into the allegations
of fanatic attempts of certain clerks to harass the Hindu and Sikh empolyees

and the results of such attempts ?

(c¢) Have the local authorities received any representations in this
connection ? If so, what action have they taken to remedy the state of
affairs prevailing in the Loco. Shed?

Mr. P. R. Rau: Government have seen the report in the Press contain-
ing the allegations referred to by my Honourable friend, and a copy has
beer. sent o the Agent of the North Western Railway, for such action as

he may consider néoessary.

Shaikh Sadiq Hasan: Who is in charge of the Loco. Shed in Lahore ?
Mr. P. R. Rau: I am afraid I do not know the name of the person
in charge.

S8halkh Sadiq Hasan: What are the percentages of the Hindu, Sikh and
Muslim employees in the Railway Loco. 8hed, Lahore ?

Mr. P. R. Rau: Does that arise out of question No, 8127

Maunlvi Muhammad Shafee Dacodi: Has the Honourable Member, who
has, put this question, any personal knowledge of the fact that the Railway

Hindus had been coerced into Islam ?

1818.*

+This question was withdrawn by the questioner.
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CARRYING OF A SPRING BALANCE ATONG WITETHE HAYMAN-MGHINDRA
PuNncE BY THE TRAVELLING TICKET EXAMINEBS ON THE EAST
INDIAN RMLWAY.

814. *Dr. Ziauddin Ahmad: (a) Is it a fact that the Travelling Ticket
Examiners on the East Indian Railway, are compelled to carry with themn
8 spring balance along with Haymuan-Mohindra punch ?

(b) What is the size and weight of the punch?
(c) What is the sizc and weight of the spring balance?
(d) What is the price of each balance?

Mr. P. R. Rau: (a) Yes.

(b) The size of the Punch with magazine is about 10’ long and its
weight is about 13§ lbs.

(c) Size 9%” by 13}”.
Weight 1 1b. 1 oa.
(d) Rs. 8-15-0.

PURCHASE OF SPRING' BALANOES CARRIED BY THE TRAVELLING TICKET
ExAMINERS ON THE Easr INDIAN Rarnway.

815. *Dr. Ziauddin Ahmad: (a) Were the spring balances carried by
Travelling Ticket Examiners on the East Indian Railway, purchased in India
or in England ?

(b) Who is the maker of these balances?

(c) Were they purchased through the Indian Stores Department?

(d) What is the total amount spent on purchasing these balances?
(¢) What is the need of incurring such a large expenditure ?

Mr, P, % Rau: (o) In India. .
(b) Balter’s.

(c) No.

(@) Rs. 881-8-0.

(¢) The spring balances are required to enable Ttavelling Ticket
Examiners to weigh unbooked luggage detected in trains. I am informed
the expenditure has been fully justified by results.

Mz 8. G. Jog: May I ask, Sir, if the Financial Commissioner is invent.
ing any such machine at present?

Mr. P. R. Ran: L am afraid I have no mechanical talent.

GETTING INTO BUNNING TRAINS OF TRAVRLLING TIOKET EXAMINEZRS
oN THR East InpmN Ramway.

816. *Dr. Ziauddin Ahmad: (a) Is it not a fact that the Travelling
Ticket Examiners on the East Indian Railway, are often compelled to get
into compartments in the moving train?

(b) Does this not affect their safety?
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(¢) Is it not a fact that Travelling Ticket Examiner Nathu Ram fell
down from the compartment while attempting to get into the train with
]:tIlaymEnd?VIohindra punch in his one hand and packages of note books in
the other

Mr. P. R. Rau: (a) I am informed that this is not the case and that it
is against orders to do so.

(b) Does not arise, .

(¢) I am informed that this was so. The Agent reports that satchels
with a strap to sling from the shoulder are provided for the carriage of
the punch and books, etc., so as to leave the hands free.

Pandit Satyendra Nath Sen: May I ask, Bir, if the fall of Nathu Ram
was noted as a disqualification in his service file?

Mr. P. R. Rau: T am afraid I must ask for notice of that question

REvVIEW OoF MR. ScoTT oN THE Moopy-WARD REPORT ON THE TICKE®
CHEOKRING '‘SYSTEM ON THE EAST INDIAN RATLWAY.

817. *Dr. Ziauddin Ahmad: (a) Is the review of Mr. Scott on the
Moody and Ward Report on the tieket-checking system on the East Indian
Railway published ?

(b) If not, will Government please lay a copy in the Library or on the
table of this House ?

(¢) What was the opinion of the Director of Finance on the report ?

Mr. P. R. Rau: (a) No.
(b) 'and (c). Government regret their inability to publish the opinions
of individual officers on the subject.

RESTRIOTIONS ON CARS COMING TO BRITISH TERRITORY FROM IRDIANW
STATES.

818. *Diwan Bahadur Harbilas Barda: Will Govermment kindly state
if cars comme to British territory from Indian States are subjected to any
restrictions? If not, do Government propose to move in the matter to
secure reciprocal treatment from the Btate -authorities concerned?

The Homourable Sir Harry Halg: The general conditions under which
oars may be brought temporarily into British Tndia from Indian 'States are
prescribed in Notification No. 627, dated the 8th July, 1916, a copy of which
has been placed in the Tibrary of the House. Certain Local Governments
have framed rules under the Motor Vehicles Act malrimg provision for
reciprocity with Indian States in the matter of licensing and registration.

CORRESPONDENCE WITH HIS RELATIONS OF MRm. SaTIN SEN, 4 STATE
Pr1soNTR TN PHE CAMPBELLPUR JAIL.

819. *Mr. 8. 0. Mitra: (a) With reference to the answer to my starred

vestion No. 528, part (g), will Government please explain whv the
2e]ntions of detenue, Mr. Satin Sen, confmed in Campbellpur Jail, are

not getting any letter from him since October last? -
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(b) 1s it due to Mr. Sen’s reluctance to correspond with his rela-
tions, or for any other reasons? If the latter, what are the reasons?

(c) Is it a fact that interview prayed for by his brother, Mr., Abinash
8en, has beeu refused again? If so, on what grounds?

The Honourable Sir Harry Halg: Enquiries are being made and a reply
will bs laid on the table, in due course.

FUND OREATED FROM THE PERSONAL PROPERTY oF RaJa Ragmuar IIL

820. *Rao Bahadur 8, R. Pandit: Will Government be pleased to state
the exact amount of the fund created from the personal property of Raja
Raghuji IIT from which pensions amounting to over rupees ninety thou-
sand are granted to the members of the Bhonsla family annually, vide
the Central Provinces Nagpur District Gazetteer, Volume I, page 96 para-
graph 88?

Mr, H. A. Y. Metcalfe: The information is being collected and will ba
laid on the table, in due course.

UNSTARRED QUESTIONS AND ANSWERS

APPOINTMENT OF HINDUS IN THE INDUSTRIAL ESTABLISHMENT OF THS
GoVvRERNMENT oF INDIA PRESS, NEw DELHI.

889. Bhal Parma Nand: (a) With reference to the replv to the ques-
tion No. 684, dated the Tth March, 1938, will the. Honourable Member
in charge of the Department of Industries and Labour kindly state whe-
ther Hindus were given their due share of appointments in the indus-
trial establishment of the Government of India Press, New Delhi, in the
recruitment made from April 1933 onwards?

(b) Will Government be pleased to state the number of appointments
made, community-wise, in the sanctioned strength of thc industrial staff,
from April 1988 onwards ?

(¢) How many compositors were appointed from April 1988 onwards
according to communities ?

(d) What are the reasons for overlooking the claims of Hindus in the
industrial establishment of the Press, and what steps do Government
propose to take in the matter?

(e) Is it a fact that all low-paid posts in the industrial establishment,
like that of labourer, are given to Hindus and all high paid appointments
given to minorities ?

(H Will Government please submit a statement showing all recruit-
ments made, community-wise, since April 1938 and the scales and pay
attached to each post? -

(q) Are Government aware that the communal composition is based
on the agpregate strength of the industrial establishment and not on the
number of the higher or lower appointments?
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(k) Is it a fact that the strength of Hindus is made up by recruiting
coolies in the industrial establishment of the press? If so, do Govern-
ment propose to revise the existing orders, after looking into the facts and
figures T

The Honourable Sir Frank Noyce: (¢) I am not sure what the Honour-
able Member means by a due share. No fixed share is allotted to any
community. The recruitment was made in accordance with the orders of
Government.

(d) Permanent. Temporary.
Hindus . B 9 16
Muslims . . . . . . . . 1 6
Sikhs .. . . . . . . . 3 .
Indian Christians. 2 1

Total . 21 23

Appointments made in leave vacancies and a few appointments which
will probably terminate at the end of the Assembly Session have not been
included in the figures.

(c) Five, of whom three were Hindus and two Muslims. In addition
during the winter season four temporary compositors were appointed of
whom two were Hindus, one was a Muslim and one an Indian Christian.

(d) In view of the replies given to the previous parts, the question does
not arise.

(e) No.
() A statement is given below:

Post. Hindus. | Muslims.| Sikhs. 'Christiu.u. Pay.
i

. _ ! _
Lino Operator . . 1 . . 1 Rs. 70——13(.)?35_4
Mechanic . . . 1 . . i n 70—3—85
Press and Machine| .. 1 e Lo | 40—2—80

Jamadar.
Copyholders . . =« L] 3 . » 356—2-48
Machineman . . 1 1 1 .. »n 28—2-46
Machine Inker . . 1 1 1 | oo »w 20
Warehousemen . L 3 | O 1 » 18
Leboures . . .| 8 2 1 .1
Compositors . . 3 2 ‘I Piece-rate,
Flyboy 1 A - Piece-rate.
Total . 25 13 3 ! 3

ciating overseer on 8 pay of Rs. 226—15—300 and an apprentijce on & sub-
chh:: :l?)m:: of Re. 50 per month, were also appointed; both of these are

Muslims.)
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{g) Yes.
(h) The figures furnished in part (f) show that the allegation is ground-
less. The second part does not arise,

ProMOTIONS IN THE CLERICAL ESTABLISHMENT OF PHE (GGOVERNMENT OF IND'A
Press, NEw DELHI '

800. Bhal Parma Nand: () Is it a fact that all promotions to higher
grades in the clerical establishment of the Government of India Press,
New Delhi, are made by merit according to rules made by Mr. Ascoli
in 19257

(b) Is it & fact that the Controller of Printing and Stationery, India
(Mr. Lctton), has recently passed an order that lack of knowledge of
English, which is a common failing, should not be a bar to promotion to
upper scales? Is the same standard of qualifications applied to promo-
tions in the Secretariat and .atiached offices of the Government of India?
If not, do Government propose to revise the orders of Mr. Letton which
conflict with those of Mr. Ascoli and revise the handbook accordingly ?

The Honourable Sir Prank Noyce: (a) The rules framed by Mr. Ascoli
in 1925 were modified subsequently. Under the existing rules promotions
of clerks from a lower grade to a higher grade should be made on merit
provided attendance and conduct are also satisfactory.

(b) The reply to the first part is in the negative. The other parts dc
not arise.

APPOINTMENTS ON COMMUNAL BASIS IN THE (GOVERNMENT OF INDIA PRESSs
NEw DELHI,

~ 391. Bhal Parma Nand: (a) Is it a fact that the Government or the
Controller of Printing passed an order some time bgck that all appoint-
ments from temporary to permanent establishment in the Government of
India Press, New Delhi, should be made on a communal basis?

(b) Is it a fact that the Manager, Government of India Press, New
Delhi, has refused to carry out those orders?

(¢) Will Government be pleased to state community-wise the number
of appointments made to permanent industrial establishment from April
1938 up to date and state why the claims of Hindus are being overlooked ?

The Honourable 8ir Prank Noyce: (a) At the instance of my Depart-
ment instructioms were issued to the Manager to adhere strictly to the orders
of ‘Govermment regarding the redress of communal inequalities I making
recruitment to the permanent establishment.

(b) No.

(c) The {following permanent appointments were made by the transfer
of men from the temporary establishment:

Hindus . g
‘Muslims . . 10
8ikh . c. . e . . . . 1
Indian Christians . . . . . . . 3

Total 21

A regards direct Tecruritment to the permanent posts $he wtterition of the
‘Honourable Member is invited to my reply to part (b) of his unstarred
question No. 889. The last part does not arise. '
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DisaBiLiTy PENSION T0 MILITARY EMPLOYRES: INVALIDED: DURING THW GREAT
Waz.

392, Mr. 8. @. Jog: (a) With reference to the statement laid on the
table on 14th March, 1984 in reply to unetarred question No, 825 of 14th
December, 1938, will Government be pleased to state whether under 1915
rules the question of ‘‘aggravated by field or foreign service’’ had to be
adjudicated by the original invaliding boards?

(b) Is it not a fact that iz India’s Contribution to the Great War, while
dwelling on the liberality of the 1922 rules as compared with 1915 rules,
it is given that the new rules provided disability pension, not on!y
for disabilities contracted on, or attributable to field or foreign service, but
also for disabilities so aggravated by the exigencies of the service for whicn
the individuals had to be discharged before earning an ordinary pensian?

(c) Is it not a fact that Government, in- their answer, to starred ques-
tion No. 112. (e), (f) and (g) of 4th April 1032, laid on the table on 15th
September, 1982, said ‘they do not consider it necessary to provide for in
the Regulations for aggravated disabilities. Administrative instruction.
how such cases are to be dealt with are already in existence'?

(d) Will Government please lay a copy of these administrative instruc-
tions with the date o! their issue on the table and say whether it was in
accordance with one of these instructions that the 1916 Medical Boards
were required to adjudicate the aggravated phase of a disability? If ao,
which of the instructions was applied in the case referred to in (a) above?

(¢) Has it been the practice, in respect of all diseases, not detected
during field service to presume that. they are neither contracted on, nor
aggravated by, field or foreign service? Do Government intend to
adjudicate nll disabilities other than wounds and injuries in this light
for the remuining period of two years’ extension of limitation granted under
Recommendation No, VI of the War Pensiana Committee?

f) What was the definition of the term ‘aggravated by field or foreign
gervice’ in 1916 and what is the definition at present? Is it not the inten-
tion to govern the war cases by the present definition?

Mr. G. R. ¥. Tottenham: Questions Nos. 302 and 398 are being examin-
ed, and replies. will be laid on the table, in due course,

DisABILITY PENSION To MILITARY EMPLOYEES INVALIDED DURING THE GREAT
Waz.

1393. Mr. 8. @. Jog: (a) Will Government be pleased to state whether
the subsequent medical board, referred: to in their statement laid on the
table on 14th March, 1934, in reply to unstarred question No. 825 of 14th
December, 1938, formed an appeal board, in the sense of Government’s
answer to unsterred question No. 281 of 29th March, 1982, to alter the
opinions formed by the original board, or it was merely to resurvey the
degree of disability, and stick to the opinion of the original medical board
08 to the question of ‘attributability’ in the sense of Government’s answer
to unstarred question No. 143 (c) of 9th March, 1932°?

(b) On whom rests the burden of producing ‘strict evidence’ that the
disability was contracted on field or foreign service, ar it first became
manifest on such service resulting in such an aggravated form that the
individual had to be discharged as no longer fit for further military service ¢

tFor answer to this question, see answer to question No. 3¢3.
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. {¢) Were the copies of casualty forms and hospital cards given to the
individuals during the War to substantiate the facts shown in (b) above?
(d¢) Has it been the practice to regard the fucts: (i) ‘the disability was
not contracted on field or foreign service’ and (ii) the disability was not
sggravated by field or foreign service, as questions of opinion and not as
questions of facts?

(e) Has it been the practice to ignore the certification of all the medical
officers who examined un individual before his being deputed to field or
foreign service, as regards his fitness for such service, and give every weight
to the conclusions of the invaliding board as regards ‘contracted on’,
‘attributable to’ and ‘aggravated by’?

STAFF IN CERTAIN RaiLway MaiL SERvVicE DiIvISIONS.

394, Mr, D. K. Lahiri Chaudhury: Will Government be pleased to
submit a statement showiny the number of (i) selection grade officials,
(i) Inspectors, (iii) Sorters, (iv) Lower Division sorters and (v) inferior
staff, working in the following Railway Mail Service Divisions on the 1st
March, 19842,

“W'' Division, ‘‘K’’ Divisicn, ‘‘B’’ Division, ‘‘D’’ Division, “P"
Division, ““A’" Division, ‘L'’ Division, ‘‘C"’ Division, “BE’’
Division and ‘8"’ Division.

The Honourable Sir Frank Noyce: Government regret that figures
corrected up to the 1st March, 1934, are not readily available and cannot
be obtained without an undue expenditure of time and labour. Figures
for 1933 are available only in respect of selection grade officials, inspectors
and sorters, and a statement is annexed.

It is hoped that this will meet the Honourable Member's requirements.

Statement showing the number of (i) selection grade officials lsii) Inspectors and (i)

ordinary time-gcale sorters in the Railway ail Service » ivisions referred to im
the question.
Seleotion grade officials Ohdjnary
Names of (up to October 1933). time-scale
m'l;{v:::ﬂnls.uvm to (up.otm!;ﬁl
260—360. | 160250, | [BOPOTIOR® | T 1933
“«Wwe . . 1 6 ] ‘282
“«K* . . Na N 3 83
«B" . . . . 1 2 5 239
«D" 1 9 7 397
“«p” . . . . 1 8 4 204
“A” . . . 1 13 4 373
«L"™ . 1 8 12 438
“Q” . . . 1 11 7 359
«g® . . . . 1 7 5 * 321
wg"” . . 1 2 3 108
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Inoome AND ExPENDITURE OF EACH PoSTAL CIROLE.

305. 'Mr. D. K. Lahiri Ohisudhury: Will Government be plegsed to
furnish a statement showing the total income and expenditure in each:
Postal Circle separately under separate heads (i) Postal, and (ii) Tele-
graph, during the year 1982-837

The Hbnourable Sir Frank Noyce: As the accounts of the Department
are not kept by Circles, Government regret that they are unable readily
to furnish the information. Special preparation would involve an expendi-
ture of time and labour, which would be incommensurate with the object
to be gained.

THE HINDU TEMPLE ENTRY DISABILITIES REMOVAL BILL.
PRESENTATION OF THE REPORT OF THE COMMITTEE ON PETITIONS.

Mr. Abdul Matin Chaudhary (Assam: Mubaemmadan): 8ir, I present
the Report of the: Committee on Petitions on certain petitions relating to
the Bill to remove the disabilities of the so-called Depressed Classes in
regard to entry into Hindu temples.

THE HINDU MARRIAGES DISSOLUTION BILL.
PRESENTATION OF THE REPORT OF THE COMMITTEE ON PETITIONS.

Mr. Abdu] Matin Chaudhury (Assam: Muhammadan): B8ir, I present
the Report of the Committee on Petitions on certain petitions relating to
the Bill to remove certain doubts regarding the dissolution of marriages of
persons professing the Hindu religion.

DISSOLUTION OF THE LEGISLATIVE ASSEMBLY.

Mr. President (The Honourable Sir S8hanmukham Chetty). The Chair
has been- asked to announce that His Excellency the Governor General
regrets that he is not yet in a position tc make any announcement with
regard to the question of the dissolution of the present Legislative
Assembly as various issues are involved in connection with which he is still
in communication with His Majesty’s Government in London. He trusts,
however, that he will be able to communicate the decision arrived at
before the end of this month. The Chair knows Honourable Members
are anxious to have some idea as to the exact date when they would bhe
summoned to meet in Simla, but the Chair has no doubt they would
realise that the date of the next Simla Session would dépend upon the
fact whether the Assemblv is to be dissolved and the general election
is to be held or not. If a dissolution takes place, then the Simla Session
of the Assembly will begin somewhere about the 16th July; but if His
Excellency the Governor General decides not to dissolve the Assemblyv.
then it would not be necessary to summon the Simla. Session so early
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as that. The Chair would, however, arrange to see that as soon as the
cemmunication of His lxcellency the Governor General is made available,
g[onourable Members are informed about the date of the next Simla
3ession.

8ir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): May I beg to inquire what would be the duration of the Simla
Session and the nature of work to be proposed to be transacted there?
I am perfectly certain that the Government must be in a position to say
that, as they always get in advance the programme of the work to be
done in Simla. They should give us some indication as to how long they
are likely to keep the Members in Simla. There are rumours afloat that
the Simla Session will last for two months.

The Honourable Sir Brojendra Mitter (Leader of the House): Our
present estimate is that the Simla Session will last for about six weeks
unless, of course, Dr. Ziauddin keep us longer. (Laughter.)

RESOLUTION RE EXCISE DUTY ON MOTOR SPIRIT FOR THE
PURPOSES OF R(?AD DEVELOPMENT.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, with reference to what fell from my Honourable friend, Mr. Mitra,
yesterday, I must apologise to the House for the length of the Resolution*

*““In supersession of the Resolution ad(:{abed b{) this Assembly on the 4th February,
1930, as supplemented by the Resolution adopted this Assembly on the 3rd October,
1831, this Assembly recommends to the Governor General-in-Council that :

1. There shall continue to be levied on motor spirit an extrs duty of customs and
of excise of not less than two annas per gallon, and the proceeds thereof shall be applied
for the purposes of road development.

2. (1) From the proceeds of such extra duty in any financial year there shall be
deducted a sum equivalent to the share in such proceeds arising from motor spirit
used for purposes of civil aviation during the calendar year ending in the financial
year concerned, and such sum shall be at the disposal of the Governor General-in-
Council for allotment as grants-in-aid of civil aviation. .

(2) The balance of the proceeds shall be credited as & block grant to a separate
Road Account.

3. (1) The annual block grant shall be allotted as follows:
(a) a g.;rtion equal to fifteen Cper cent. shall be retained by the Governor

neral-in-Council as a Central reserve;
(b) out of the remainder there shall 'be allotted :
i) & portion to each Governor’s Province for expenditure in the Province;
i) a portion to the Governor Genecral-in-Council for expenditure elsewhere in
ritish India; .
(tii) a portion to the Governor General-in-Council for expenditure in Indian
States am_i administered ardas;
in the ratio which the consumption of motor spirit in each area to which
an allotment is to be made bears to the total consumption in India during
the calendar year ending during the financial year concerned :
Provided that for the purposes of these allotments the consumption of motor
spirit in Jammu and Kashmir shall- be disregarded.

{2) The portion’ allotted to a Governor's-Province shall be. placed at the disposal
of thnthrovinoe in one .or more instalments, as soon as the distribution can conveniently
be made. }

4. Tho talance to the credit of the Road Account or of any allotment thereof
shall not lapse at the end of the financial year. v ATOMRoRb therey

5. No expenditure shall be incurred from any portion of the Road Account save
as hereinafter provided. : ’ g
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which I inflicted on it. But I must plead that in so doing I was merely
{following precedent and that the Resolution I moved is very little, if

6. The Central reserve with the Governor General-in-Council shall be applied
firstiy to defraying the cost of administering the Road Development Account, and
thereafter upon such schemes for research and intelligence and upon such special
grants-in-aid as the Governor General-in-Council may approve.

7. (1) All allotments for expenditure in British India may, subject to the previous
approval of the Governor General-in-Council to each proposal made, be expended
upon any of the following objects, namely :

() on the construction of new roads and bridges of any sort;
(#) on bt.hed reconstruction or substantial improvement of existing roads and
N ridges ;
(%t) on the interest and amortization of loans taken after the date of this
" Resolution and spent on the construction, reconstruction or substantial
improvement of roads end bridges;
(¥) in special cases, on the maintenance of roads and bridges, constructed,
) reconstructed or substantially improved from the Road Account sinoe
- (v) in special cases, on the maintenance of roads or bridges constructed,
reconstructed or substantially improved from loan funds after the date of
this Resolution. '

(2) Where any part of a provincial allotment of the Road Account is to be applied
for the pnyment of interest and amortization of loans under clause (i) above, such
payment shall be a first charge on all allotments to that Province.’ i

8. In considering proposals for the construction, reconstruction or improvements of
roads and bridges from the Road Account, the Governor General-in-Council shall bear
in mind the present urgent need for improving the efficiency and reducing the cost of
transport by road cf agricultural produce to markets and railways.

9. The following special rules shall apply to Burma, namely :

(a) The portion of the Road Akcount sallotted to Burma shall be further appor-
tioned between the Shan States and the rest of Burma in the manner
indicated in paragraph 3. L

(b) Instead of the approval of the Governor General-in-Council to any proposal
under paragraph 7. the approval of the Governor, after ' consultation with

® the Federal Council, shall be required for schemes in the Shan -States, and
the approval of the Local Government, with the concurrence of the Iocal
Legisﬂture, shall be required for schemes in the rest of Burma. o
10. (1) A Standing Committee for Roads shall be constituted each financial year
consisting of : | o ‘ :

(a) the Member of the Governor General’s Executive Council in charge of the
Department dealing with roads, . :

(5) two nominated official Members of whom ono shall Be a member -of the
Legislative Auembly, E - .-

(c) three members elected by the Members of the Council of State from amongst
themselves, and i - . .

(d) six members elected by the Members of the Legislative Assembly from
amongst themselves. . . ,

(2) No approval to any proposal for expenditure from the Road. Account shall be
given' by the Committee unless it is supported by : L

(i) & majority of the Members present gnd voting who are Members of the
Legislative Assembly, -and . o

(i) & majority of the members of the whole Committee present and voting.

3) All proposals for expenditure from the Central reserve and all other proposals
fnr( Aoe::d’%&?.; from ¢ epRoad Account to be made in British India (excluding
Burms) shall be referred by the Governor Geneéral-in-Council to the Standing Com-

tittee before he approves of them.. ‘
»2
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[Sir Frank Neyoe.]

at all, longer than' the Resolution it is displacing Sir, I have not- troubled
the House with much business this Session (Hear, hear), not because
I have had. no business of importance to place before it, but because such
business as 1 have bad has been crowded out by more urgent—though
I am not prepared to admit by more important—matters, for every
Member of Government naturally thinks that his own business 18 of the
first ymportance. The motion that I moved yesterday certainly falls in
that category. We have heard much this Session of economie planning.
I maintain, Sir, without fear of contradiction that if the House -acceptls
this Resolution, it will have made a valuable contribution to an economie
plan for India, for it is obvious that such a plan must have as one of
its essential features the development of communications on a sound
and ordered basis. The Road Development Account can play an
important,—I do not wish to exaggerate and I would not say a vital—
part in promoting that development. Before I come to diseuss the respects
in which this Resolution differs from that which was i force until the
31st March of this year, the House will, T feel sure, wish me to give
an account of our stewardship; in other words, to explain the way in
which the Road Development Account has been administered during the
last five years. That account, T need hardly remind the House, was
the oreation of the Central Legislature. In February, 1927, the Council
of State adopted a Resolution which ran as follows:

‘“This Council recommends to the Governor General-in-Council to appoint a Oem-
mittee, inclnding memhers of hoth Houses of the Central Legislature. to examine
the desirability of developing the road system of Tndia, the means hy which such
development could be most suitably financed, and to consider the formation of a
Central Road Board for the purpose of advising in regard to. and co-ordinating the
policy in respect of, road development in Tndia.”

In pursuance of that Resolution, a Committee of thirteen Members
of the Central Legislature, which had Mr. Jayaskar as Chairman, was
appointed in November, 1927, and reported in September, 1928! As was
to be expected, it came to the conclusion that the development of the
road system of India was desirable and that that development was passing
beyond the resources of Loca] Governments and local bodies. Tt.
therefore, suggested -that it might, to some extent, be a proper charge on
Central Revenues, this charge taking the form of additiona] taxation on
motor transport to the extent of an increase in the excise and customs
duty on petrol from four to six annas. Tt held that grants from Central
revenues could only be made through the constitutiona] processes prescribed
by the Government of India Act and recommended that the Legislative
Arsembly should exercise control in two wavs—bv awnroving the weneral
principles in accordance with which the grants should be spent and by
apnomting a Standing Committee tn approve schemes and generally to
advise Government. Tt suggested that ane-sixth of the amount available

11. The functions of the Standing Committee shall be :

(n) To consider the annual budget and acconnts of the Road Accounmt.

(%) To .advire upon all proposals for exnenditure from the Central reserve.

(c) To -advise wnan the desirabilitv of all other pronossls involving experiditure
trom the Rand Acooumt-in -Rritish Tndia (eveluding Bnrma).

(d) To advise the Governor General-in-Council generally on all questions
relating to roads and road trafic which the Governor General-in-Counoil
may refer to them."”
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annually should be kept as a reserve with the Government of India and
.tha% the balance should be distributed partly by allocation to the Pro-
vinces..and partly as & lump sum to the Government of India for minor
adnunistrations and States on the basis of petrol consumption in both
wases. The grants would be mnade to Provinces for schemes approved
by the Government of India with the advice of the Standing Committee
an Roads. The further suggestion was made that co-ordination should
be provided ‘for by periodic Road Conferences.

Loocal -Governments and the Legislature were consulted on these recom-
-mendations, and, after the approval of the Secretary of State had been
obtaimed to the contribution from Central revenues to a [provincial
‘subject,—for it is important that the House should bear in mind in
discussing 'this Resolution that roads are a provincial transferred subject
except in Assam—the necessary financial provision was made in the
‘Finance Act of 1929 and the two-anna additional levy on petrol came
into foree on 1st March, 1929. For various reasons on which I need not
now enlarge, the Resolution establishing the Road Development Account
:was not adopted by this House until the 4th February, 1930, and by
the - Council of State until March 4th, 1980. That Resolution, under
which we have up till now been acting, embodied, the relevant recom-
mendations of the Jayakar Committee except in the matter of the reserve,
avhich, as the result of a discussion with Provincial representatives in
September, 1929, it was agreed to reduce to ten per cent, that figure to
be reviewed after two years. I should perhaps mention in passing, that
-that undertaking was duly honoured and that it was decided, after
-consultation with the Standing Advisory Committee, to maintain the ten
per cent figure. Road Conferences were held in April, 1980, and in
‘Beptember, 1931. The very important Road-Rail Conference, which was
beld in April lest year, then intervened. The Standing Advisory Coem-
.mittee - of the Legislature was constituted in September, 1929, but 1t did
not commence active work until April, 1930. It has met on fourteen
occusions 'since then. Some of the sittings lasted for a day or two, amd
fivc of them toek plaece during the lest financial year. I am glad to have
‘thig opportunity of acknowledging in this House the valuable assistance
it has given my predecessors and myself in dealing with the important
problems placed before -it. Tt has taken the greatest interest in those
problems and its -advice has always heen most helpful, not least in regard
4o the terms of the Resolution whiech we are now discussing.

“Now, Bir, T come to the funds which the Committee has been called
upon to assist Government in administering.  These, during the five
-vears ‘the Road Development Acnount has been in  existence, have
amounted ‘to about Rs. 5,09°68 lakhs in all. T say ‘‘about’’, for the
fipures for the seeond half of the last financial year are only an estimate.
The figures have shown very little variation from vepr to year. That
variation ‘has been from Rs. 98:03 lakhs in 1930-31 to Rs. 1,05°'48 lakhs,
tho estimated eredit for last vear. It must be remembered, however,
in comparmg the annual figures that the rate of levy was increased from
two anmas to two and a half annas per galon from ©Oétober Blst, 1981.
Of the Rs. 4,59:66 lakhs accruing up till September 80, 1934. Rs. 4,13-76
‘Jakhs has been distmibuted to the Provinces and States. the remaining
‘Re. -45:90 .1akhs forming the reserve with the Gowernment of Indin. Of
the 'Rs. 4,18'76 lakhse distributed to the Provinces and the States,
Re. 'B,56:84 - 1akhs ‘represents the .share of -British India.
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The House would, I think, like to know the position in regh.td to
the Rs. 8,56:64 lakhs which has been distributed to Local Governments.
Of that amount, about two orores 1s the estimated expenditure on
epproved schemes up to March 81st, 1984. A little over. 55 lakhs- has
been diverted as a temporary loan for the maintenance of works in
progress, and the balance on hand is Rs. 1,02'12 lakhs. A word of
explanation is necessary in regard to the temporary loan. The financial
depression so greatly' impaired the ability of Local Governments to main-
tain their roads that it was considered advisable to obtain the sanction
of the Legislature in 1981 to their borrowing from their shares in the
development account for the ordinary maintenance of roads. The loans
are interest free loans and are to be restored to schemes of development
a8 circumstances permit.

The balance of Rs. 1,02°12 lakhs with Local Governments may seem
unduly large, but, in considering it, there are a number of important
points which must be remembered. As I have explained, the total amount
distributed represents 4} years revenue. Although the additional petrol
duty was imposed from 1lst March, 1929, the enabling Resolution was not
adopted by the Central Legislature until March, 1930. A Conference was
immediately summoned in April, 1930 to consider schemes, and the first
programmes were approved in July of that year. The expenditure from
provincial shares in the Road Development Aceount is subject to the vote
of the Provincial Legislatures, and, as this had, in most cases, to be
obtained after the first programmes were approved, there was little or
no expenditure up to the end of 1930-81, that is, during the first. two
years after the account was created. The figures of expenditure up to
date virtually represent, therefore, three years expenditure of 4} years
revenue. Nor is this all. Almost before work was started on the various
programmes, the financia] depression caused general dislocation and neces-
sitated reconsideration of the position. ILocal Governments were naturally
averse from adding to their liabilities for maintenance, some of them, as
we have seen, were compelled to borrow from the account for ordinary main-
tenance or for works previously in progress, whilst others felt that they
must conserve all possible resources even those earmakred for road develop-
ment. There has been, however, I am glad to say, recently a very
marked improvement in this respect and, having regard to all the past
circumstances and to the fact that all expenditure on works in progress
has, during the next nine months, to be met from the present balance,
the position does not, at any rate in the majority of the Provinces, seem
unsatisfactory. Bengal, the Province which has the largest unspent
balance in its road account, Rs. 29°41 lakhs, has recently given us an
assurance that they intend to go ahead, and that, out of their estimated
receipts for the first quinquennium, only Rs. 1'80 lakhs remain wunear-
marked. Other Provinces, which have fairly large sums at their ‘credit,
are taking steps to reduce them, and there is no doubt that, if the House
accepts this Resolution, and Provineial Governments know exactly where
they stand, they will be far more ready to expedite their proposnls for
development.

A word should now be said about the reserve with the Govvqrnment of
India. The amount that has accrued up to date is, as'I have stated
already, Rs. 45'90 lakhs. To this has to be added the voluntary contribu-
tion of the oil companies in 1929 amounting to Rs. 9'89 lakhs. Wheh
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the additional levy of two annas per gallon was imposed in March, 1929,
the oil companies immediately rawsed their prices by two annas and the
sum of Rs. 939 lakhs represents the amount realised by this enhance-
ment of the price of stocks on which customs and excise duties had
been paid at the old rate. With the approval of the Standing Committee
on Roads, this amount was added to the reserve making it Rs. 5529
lakhs. Of that amount, a sum of two lakhs has gone for the Road
Engineer and his establishment, just over three lakhs to experiments and
research and Rs. 41'26 lakhs have been either sanctioned, promised or
earmarked as special grants for special works. Schemes selected for such
special grants have been chosen primarily on their merits without regard
to their locality, but the financial position of the Province or State
concerned has naturally been taken into consideration in making these
grants. The reserve has proved most useful in making possible the
construction of bridges and missing sections of roads which, in the finan-
eial conditions of the Provinces or States concerned, would without it
never have been built or constructed. The bridging of three bad rivers
on the Bombay-Agra road, the opening up of a through road from Indore
to Ajmer and another from Indore to Dohad and Gujarat, the completion
of a road from Shillong to Sylhet and the opening up of a road between
Bhopal and Saugor, are all examples of the usefulness of a small central
fund to stimulate and co-ordinate development. It may also interest the
House and would, I am sure, particularly interest my Honourable friend,
Mr, Lalchand Navalrai, if he were here, to know that we have met from
the reserve the cost of an officer on special duty to investigate the possi-
bilities of road development in Sind. So, Sir, the position is that, thanks
to. the Road Development Account, India has had five crores more to
spend on roads during the last five years than would otherwise have been
the case. Half a crore of that has been utilised by the Government of
India for the good of India as a whole. Of the 84 crores, which have
been distributed to British Indis, two crores have been spent on new
works, half a crore has been diverted to the maintenance of works which,
but for that account, would not have been kept up, and there is still a
balance of a little over one crore to be spent. I hope, Sir, that I have
said sufficient to show the value to India of the Road Development
Account and the desirability that it should continue very much in its
present form. And that brings me to the differences between the present
Resolution and its predecessor. I need not, I think, make more than a
passing reference to the question of the form in which this Resolution has
been placed before the House. As the House is aware, my Department
has now the advantage of having as its Secretary a draftsman of whose
ability all those of its Members who have served on Select Committees
must be very fully aware. We have taken advantage of that to present
the Resolution to the House in a simpler, clearer and more logical form.

The first important respect in which the new Resolution differs from
the old one is that no limit of time has been placed on the period for
which it will be operative. The road development has, we think, and I
trust that that will also be the view of the House, prowed its usefulness
and justified its continuance. There would seem no reason why bounds
should be set to its existence. Neither this Government nor this House
can bind their ‘successors, and whilst we hope that the Road Develop-
ment Account may form a permanent feature of the new Constitution, it
will obviously be open to the Government of the future, as indeed for that
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matter it is open to the Government of the present, to mend it.or to
end it, always provided that they secure the consent of this House.
Meanwhile, it will, I hope, be agreed that it is desirable that Local
Governments should be given as much assurance as is possible of the
continuance of the account, so that they may go ahead with their

schemes for development. It is for that reason that we have removed
the time limit.

The second point of difference between the new Resolution and the.
old one is in respect of the umount which has been allotted as a reserve
to the Government of India. This has been raised from 10 to 15. per. cent.
The House will not be surprised to learn that this provision in the Resoln-
tion has met with criticisin from some Local Governments, though it was
accepted without hesitation by the majority of them. The Provinces are
naturally divided in opinion. On the one hand, there are poer Provinces.
such as Assam and Bibar and Orissa which have no large cities and whose.
road systems are not very well developed. They naturally feel that: tha:
distribution should be more in accordance with needs. (Mr. Gaye Prasad.
Singh: ‘‘Hear, hear.”’) 1 note that that sentiment is receiving applause
from my Honourable iriend, Mr. Gaya Prasad Singh, but I can imagina
that it will receive even greater applause from my Honourable friend,.the
Deputy President. The case of Assam is a specially hard one. Assam
unfortunately is working in a vicious circle. In order to develop, it wants
communications, but unfortunately it cannot find money to pay for them
until it has developed. On the other hand, Sir, there are those Provinces
which feel that there should be no greater departure from the prineiple:
of basing distribution on petrol consumption than is provided in the exist--
ing scheme under which ten per cent is reserved to the Government of
India. Well, Sir, I must frankly admit that it is not easy, in fast it
is impossible, to reconcile these conflicting points of view, both of which
have found expression in amendments which are on the agenda paper
and in both of which there is considerable force. The suggestion has
been, made that one-half the distribution should be made on the basis of
area, population, revenue and requirements in the matter of roads, the
other hslf being distributed on the basis of petrol consumption, Amother
suggestion is that no Province except the North-West Frontier Provinee,
which has already been well provided with roads for military purposes,
should get less than six per cent and that this could be arranged by ear-
marking a further ten per cent of the distributable total, bringing the
reserve of the Government of India up to 20 per cent. Both these sugges-
tions present considerable difficulties. The best solution of the problem
has seemed to us and to the Standing Advisory Committee on.Roads to
lie in a compromise, and that compromise is represented by the figure
of 15 per cent. which has been adopted in the Resolution. The additienal
five lakhs per annum that this will give us,—we hope that amount will
rapidly increase, but that is what it would be on the basis of past
figures,—will not enable the Government of India to give very.substan-
tial grants to backward Provinces, but it should, to some extent, impreve
the position of those Provinces.

The third point of difference between the new Resolution and-the old
one lies in the enlarged scope of the fund. The uses to which the fimd:
could be put were not made very clear in the old Resolution; but- it is;



~EXOIR DUTY ON YMORGR..SPTRIT HOR .BOAD DEVELOPMENT. 4279

I think, correct to say that in administering it the Government of India
and the Standing Advisory Committee have felt thewmselves bound to a
.lgrge extent by paragraph 77 of the Report of the Jayakar Committee to
which: reference was made in the opening paragraph of that Resolution.

-The relevant..part of that paragraph reads as follows:

‘‘Strictly speaking, it might perhaps be correct to confine expenditure from
central revenues to projects which may fairly be regarded as -benéfiting India as a
whole, -or ‘as eiding- the proper administration of & central subject, and ‘ultimately
.itvmay. be -fsund..deairable to restrict: grants .to roads classed as arterial or to roads for
instance ‘which - are .definitaly feeders to railwavs.”

It is only fair to say that the Committee added that:

‘‘until ‘the -road system of India takes firmer shape, considerable latitude will
‘probably - be found necessary; and any project in a:-provineial programme may be
.appeoysad: - which, is part of a . consistent plan of road development.’

But' the sentences of the Report, I first read out, were very present
to the minds of the Road Conference on April, 1930, which was evidently
uinfluenced by the then prevalent idea that it would be difficult for the
Central Government and Advisory Committee to adjudicate on the merits
.of schemes of local importance. In the belief,—unfortunately, owing to
“ the financial crisis which supervened, a belief which was not well founded,
—that provincial resources would continue to be available for local
~schemes, it hurriedly drew up a classification which favoured important
.trunk roads. .Since then, with the almost total cessation of other resources
.and because of the need for rural roads which was stressed at the Road-
.Rail Conference last year, there has been a tendency to prefer schemes
other. than the Class I and Class Il schemes recommended by the Road
Conference. This tendency has found councrete expression in paragraph
8 of the Resolution which recommends that the Governor General in
Council  should bear in mind the present urgent need for improving the
sfficiency ald reducing the cost of transport by road of agricultural produce
to markets .and railways.

.Parggraph 77 of the Jayakar Report recommended that the mainten-
rance of works provided from the account might be debited to the account.
It will, I think, be obvious that so long as the account was limited to a
period of five years, this recommendation had little practical value.
.Parpgraph 7(1), parts (iv) and (v) of the Resolution now before the House
provide that the maintenance charges on works constructed from the
Road Development Account or from loan funds may be debited to the
-account- in- special cases. The House will wish to know, as.did the:Pro-
vincial representatives with whom the question was discussed at the
recent Conference, what exactly is moant by ‘‘special cases’’. There are
#wo -reasons why it does not seem .desirable - that maintenance charges
should be automatically debited to the acecount. In the first place,
‘geconstruction may actually lead to reduced maintenance aharges which
should clearly not be so debited; and, in the second, while it may be
necessary, when a scheme is undertaken for a Local Government, to have
.an assurance that provision for maintenance will be forthcoming from this
-souree, it does.not follow that the financial position of the Local Govern-
ment -will consinue to be such as . to justify this in perpetuity. If the
Resolution is accepted, the intention is that approval to'the debit of
maintenance charges should normally be given for a period of five years
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at & time. The position in regard to loan charges is, of course, different.
Once they are admitted as a debit to the account, they will obviously
remain admissible for the duration of the loan. I do not think that the
provision in the Resolution that allocations from the fund may be expend-
ed on the interest and amortization of loans taken after the date of the
Resolution and spent on the construction, reconstruction or substantial
improvement of roads and bridges requires either explanation or justilica-
tion after what the House has heard from my Horourable colleague, the
Finance Member, this Session in regard to the desirability of capital
expenditure at a time like the present when things are taking a turn for
the better. I would only say that we are suggesting to Local  Govern-
ments, the desirability of expediting schemes of road development by the
use of loan funds and that where they are not in a position to mortgage
future revenues for the service of loans, we believe that the capitalisation
of provincial shares in the Road Development Account for this purpose may
frequently be in the best interests of road development.

That, Sir, completes all that need be said of the differences between
the new Resolution and the one it replaces.

In conclusion, I would remind the House that the Resolution, I am
now placing before it, has been drafted after close consultation both with
Local Governments and with the Standing Advisory Committee. I should
mention for the information of the House that the question of road
development was discussed at the recent Provincial Conference and that-
the impression I gained from the discussion was that the provincial
representatives welcomed the Resolution in its new form as they felt that
it would enable them to undertake schemes of road development from
‘the account or from loan funds without misgivings as to the future.

I would also remind the House once again that roads are a provincial
transferred subject and that the Road Development Account can, therefore,
only be successfully administered in the best interests of India if there is
goodwill and co-operation on the part of all concerned in the Provinces
and at the Centre. If the House accepts the Resolution, I can assure
it that that goodwill and co-operation on the part of the Government of
India will be forthcoming, and I have no doubt whatever that the Stand-
ing Advisory Committee which was elected yesterday will give as valuable
assistance to Government in carrying out the functions assigned to them
by the Resolution as its predecessors have done. Sir, I move. (Cheers.)

Mr. President (The Honourable Sir Shanmukham Chetty): Resolution
moved:

“In supersession of the Resolution adopted by this Aasemblz on the 4th February,
1930, as supplemented by the Resolution adopted by this Assembly on the 3rd October,
1031, this Assembly recommends to the Governor General-in-Council that :

1. There shall continue to be levied on motor spirit an extra duty of customs and
of excise of not less than two annas per gallon, and the proceeds thereof shall be applied
for the purposes of road development.

2. (1) From the proceeds of such extra duty in any financial year there shall be
deducted a sum equivalent to the share in such proceeds arising *from motor spirit
used for purposes of civil aviation during the calendar year ending in the financial
year concerned, and such sum shall be at the disposal of the Governor General-in-
Council for allotment as grants-in-aid of civil aviation.

(2) The balance of the proceeds shall be credited as a block grant to a separate
Account.
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3. (1) The annual block grant shall be allotted as follows :

(2) a gortion equal to fifteen per cent. shall be retained by the Governor
eneral-in-Council as a Central reserve;

(6) -out of the remainder there shall be allotted :

(5) a portion to each Governor’s Province for expenditure in the Province;
() a portion to the Governor General-in-Council for expenditure elsewhere in
British India;
(#i6) a portion to the Governor General-in-Council for expenditure in Indian
States and administered areas;
in the ratio which the consumption of motor spirit ineach area to which
an allotment is to be made bears to the total consumption in India during
the calendar year ending during the financial year concerned :

Provided that for the purposes of these allotments the consumption of motor
spirit in Jammu and Kashmir shall be disregarded.

(2) The portion allotted to a Governor’s Province shall be placed at the disposal
ai')f thuthrovince in one or more instalinents, as soon as the distribution can conveniently
e made.

4: The lLalance to the credit of the Road Account or of any allotment thereof
shall not lapse at the end of the financial year.

£, No expenditure shall be incurred from any portion of the Road Account save
as hereinafter provided. ’ :

6. The Central reserve with the Guvernor General-in-Council shall be applied
firstly to defraying the cost of administering the Road Development Account, and
thereafter upon such schemes for research and intelligence and upon such special

< grants-in-aid as the (Governor (eneral-in-Council may approve. L

7. (1) All allotments for expenditure in British India may, subject to the previous
approval of the Governor General-in-Council to each proposal made, be expended
upon any of the following objects, namely :

(f) on the construction of new roads and bridges of any sort;

(#) on the reconstruction or substantial improvement of existing roads and
bridges ; ‘ ' ’

(¢it) on the interest and amortization of loans taken after the date of this

.- Resolution' and spent on the oconstruction, recomstruction ‘or substantial
improvement of roads and bridges;

(fv) in «special cases, on the maintenance of roads and bridges, constructed,
reconstructed or substantially improved from .the Road Account since

(v) in spet;isl cases, on the maintenance of roads or bridges constructed,
% 2" pdconstructed or subbtantially improved from loan funds after the date of
this " Resolution. R i : :

(2) Where any part of a provincial allotment of the Road Account is to be applied
for. the payment of interest and amortization of loans under clause (i) above, such
payment shall be a first charge on all allotments to that' Province. : . .

8. In considering proposals for the construction, feconstruction or improvements of
roads and bridges frum the Road Account, the Governer General-in-Council shall bear
in mind the prerent urgent need for improving the efficiency and reducing the cost of
traneport by road of agricultural produce to markets and railwaye.

9. The following special rules shall apply to Bimna, namely :

{a) The portion of the Road 'Alscount ailotted to Burma shall be further appor-
tioned between the Shan States and the rest of ‘Burma in the manner
indicated in paragraph 3. o

"(5) Instead of the approval of the Governor General-in-Council to any proposal

under ‘paragraph 7. the approval of the Governor, after consultation with

the Federal Council, shall be required for achemes in the Shan States. and

.'the, approval of the Loca] Government, with the concurrence of the Local

B ‘Leégislature, shall Be required for schemes in the rest of Burma.

v
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10. (1) A Btanding Committee for Roads shell be constituted..each financial year
gonsisting of : )
(a) the Member of the Governor General's Executive Council in charge of the
Department dealing with roads,

(5) two nominated official Members of whom one shall be a member . of the
Legislative Assembly,

(c) three members elected by the Members of the Council of State from amongst
themselves, and

(d) six members elected by the Members of the Legislative Assembly from -
amengst themselves.-

(2) No approval to any proposal for expenditure from the Road Account shall be
given by the Committee unless it is supported by :

(¥) a majority of the members present and voting who are Members of the.
Legislative Assembly, and

(#7)- & majority of the members of the whole Committee present and voting.

(31 All proposals for expenditure from the Central reserve and all other propeeals
for expenditure from the Road Account to be made in British India (excluding
Burma) shall be referred by the Governor General-in-Council -to the. Standing Com-
wittee before he approves of them,

11. The functions of the Standing Committee shall. be :
(a) To consider the annual budget and accounts of the Road Aiccount.
(b) To advise upon all proposals for expenditure from the. Central reserve.

(¢) To advise upon the desimbilitﬁ of all other proposals involving expenditure
from the Road Account in British India (excluding Burma).

(d) To advise the Governor General-in-Council generally on all questions
relating to roads and road traffic which the Governor General-in-Council
may refer to them.’

There will be a general discussion on the Resolution, and, afterwards,
Honourable Members, who have given. .natice. of amendments, can -move
them if they wish to do so.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I suggest, Sir, to save time, that all the amendments
may be moved and afterwards vote may be taken, and the discdssion may
continue on the Resolution and the amendments taken together?

Mr. President (The Honourable Sir Shanmukbam Chetby): It that will
meet the convenience of the House, the Chair has no objection.

Dr. Zisuddin Ahmad: Sir, I beg to move the amendments that are in-
my name, which are as follows:

“(1) That in clause 1, the words ‘not less than’ he omitted.

(2) That clause 6 be omitted.

(3) That sub-clause. (1) (iit) of clause 7 be omitted.

(4) That sub-clause (2) of clause 7 be omitted..

(5) That after sub-clause (d) of clause 11, the following new sub-clause be added :

‘() To see that the grants given under clause 3 are spent upon objects mentioned
in clause?.”

I do.not like to speak twice on this motion, and I would. like to have a
silent vote recorded on all these amendments, some of which I mav per-
haps withdraw after discussion. But before beginning the general discus-
sion on the Resolution, T may be permitted to-say. a few..worda wbout the
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Leader of the House who is practically sitting here on the very last day
angd perhaps the very last moment. I do not claim his acquaintsnce ex-
tending, to. long:. years as some of my Honoursble colleagues possibly here
may- claim. I met him for the first time jn 1801, that is 33 years ago,
when he: and 1 were staying together with Lord Stanley of . Alderley ab
Hollyhead. 1 lived with him for over ten days, I had a very good opinion
about his.genial temperament and about his social virtues. From my ex-
perience- after.  coming into contact with him during the last four years, .I
was: strengthened .in the expectations I made 33 years ago. About his legal
knowledge 1 cannot speak myself with confidence. But the very fact that
Lhe was.selected to act as the Advocate General of Bengal is in itself a
guarantee that he must have first rate legal knowledge, because this posi-
tion is always given to a person who undoubtedly holds very high position:
in the. profession of law. He has shown on so many occasions & very good
knowledge of his legal abilities. I may say that I envy Bengal on what
till now Bengal envied India. But we hope that wherever he will go,
though -he may be engaged in provincial work, he will not forget the all
Tndia .problems whose: destiny he has guided during the last five years. I
assure him- that this House will miss him, and we will always remember
his genial temper, his good jokes and all his pleasantries; and here I may
add. personally that it will not be a good -temptation in future for me to
make.long speeches, beoause- there would be no one in the House to appre-
ciate them.

Coming to the Resolution, the roud problem in India is really a very im-
portant problem. At present we know that we have got 5,00,000 miles
of roads in India, out of which only a small fraction, only 58,000 miles are
really metalled roads, and even these 58,000 miles are not in good condi-
tion: they are so much neglected; and all those who possess motor cars
think. several times before using a good many of these roads: they have
to pay a tex for the maintenance of the roads; and we think several times
to use these roads which are maintained at our expense. The want of roads
is really greatly felt in the rural areas; and, as the Honourable Member
pointed out, rural development in this country cannot possibly improve to
u large -extent unless provision is made. for these roads. In these days of
dupression, it is.very desirable. to undertake capital expenditure and the
best . form. of: eapital expenditure is the development of the rural roads. We
know very well that there are a very large number of villages which are
cut off from the towns for about four months in n year during the. rainy
season: It.is impossible to reach those villages and very often ‘the produce
of -these- villages cannot be brought to the railway stations or to the towns
for -want of good transport. Sir, one gentleman,—I think it was Mr.
Baghiram, the Development Officer. of New Delhi,—calculated that if only
14 -carts: passed every dayv over a road,i then: it was worth while to build. a -
metalled road. The cost of maintenance. the interest charges and all the
other-charges-will be: met by- the saving in-labour of the 14.-carts passing
over that particular road, and I daresay that more than 14 carts pass through
a particular road frem railway stations and- towns: to important villages..
So, even as a business proposition, barring the question of the developmen.t
of rural areas, it is very desirable that we should undertake on a large sealc
the scheme of road. construction. These roads need not necessarily be all
metalled ronds. because in Egvpt we find that a good many roads nre
Jutchg roads which are prepared by merely sprinkling water, and they can
be used.even for motor traffic. Similarly, it will be very easy to make sueh.
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kutcha roads suitable not merely for motor car traffic, but also for village-
cart traffic, and I think this is really a matter on which both the Govern-
ment of India and the Local Governments should concentrate their atten-:
tion. We have been repeatedly saying that this House paid very little
attention to the rural problem. Of course, recently we have changed our
policy, and we are now determined to do something for the rura] area, and
this particular scheme, I think, if it is taken up by the Government of India
systematically, will help the rural population to an enormous extent. The
cost of building roads in India is comparatively much less than in other
countries. In India, labour costs only 20 per cent., while the materials
cost 80 per cent., and, as against this, in European countries, the materials
cost about 70 to 77 per cent. and labour costs 28 to 80 per cent., and the
reason is that wages of labour in European countries is approximately one
rupee per hour. In India, it is only one anna per hour, so that labour in
India is about 1/16th time of the cost in other European countries, and the
materials here for road constructions are readily available. Therefore, I
see no reason why, in the interests of the rural areas and with a view to’
affording employment to the unemployed population, we should not take
up the question of construction of roads on a large scale. The cost of
constructing a pucca road in this country comes to only about Rs. 6,000 per
mile, out of which Rs. 1,200 are spent on labour and Rs. 4,800 on material.

One more thing I should like to point out. We have got the canal
roads. Of course, one bank js very often used by canal officers and 1 see
no reason why the second bank should not be used by the travelling public
and for transporting rural commodities to important towns. The condi--
tion of the roads, as I have just pointed out, is exceedingly bad in India.
Tho reason is that Local Governments have handed over the supervision
of the roads to the local bodies,—Municipalities and District Boards.
Since this matter has been transferred to the local bodies, the condition of
the roads has gone from bad to worse. Tho Local Councils are timid and
weak; they cannot take any interest, because the people who are
responsible for the supervision of the roads in local bodies are the voters
of the Members to the Councils, and they are always afraid of taking any
action against the local authorities lest it might adversely affect their elec-
tion. It is common knowledge that in every town there is only one good
road, and you can guess what that good road will be. It is called the
Chairman’s road,—that is the road leading from the town to the head-
quarters of the Chairman, and the other is always a bad road, and that is
the road of the ex-Chairman, because whatever money is spent for improve-
ments during the chairmanship of one person, his successor sees that the
whole thing done by his predecessor is undone. I always feel great hestita-
tion in taking a new car over such roads. Have I not got a right to say, that
when I pay two annas extra for the maintenance of the roads, the roads
should be maintained in good condition? Therefore, there should be soma.
kind of supervision from the Government of India and ‘the Local Govern-
ments on the work of the District and the Municipal Boards.

* In the United Provinces, a Road Traffic Taxation Committee was con- -
vened in the year '1982. This Committee also recommended, at page 10
of their Report, that a Board of Communications should be established in
each Province, and they said that this Board should have power to make .

ants in accordance with their general recommendations to such of the .
local authorities as are willing to construct new metalled roads, new bridges
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or culverts, 8o as to develop through communications, and so on. This was
their recommendation, and I think it should be the duty of this new Com-
mittee, which we are going to form today, to impress upon all Local Gov-
ernments to establish such Boards of Communications without further delay
and they should exercise some suitable control over the local authorities,
that is, the District Boards, Local Boards, and see that the funds given to
them are properly spent.

There is one more point. The Monourable Member pointed out thaé
he was . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member has just got two minutes more.

Dr. Ziauddin Ahmad: If 1 had moved these amendments separately, 1
would have got 15 minutes for each of my amendments. I am condensing
five speeches into one, and I think I should get a little more time.

Now, Sir, the Local Governments complained that they did not know
what was the exact amount due to them. In the report just quoted one
mewmber pointed out that the share of the United Provinces is not less than
50 lakhs, and everybody said that they did not know what the exact amount
was. Therefore, 1 think it is fair that the share of Rs. 8,46 lakhs should
be properly divided among the various Provinces, and the Provinces should
know definitely what their share is.

!

The next thing I sould like to say is this. The best roads ever devised

in the world are the roads in New York, where they are divided on

a rectangular busis, and there we can exactly find out where a man is

standing. Here the roads are divided on hexagonal basis. The centre is

the Secretariat and there is hexagon at four corners, one at Panchquin Road,

- the other at Safdar Jung, a third at the Memorial Arch and a fourth at the

Connaught Place. The roads here can be marked on the basis of trilinear
co-ordjnates.

The Honourable Sir Frank Noyce: I am sorry to interrupt my Honour-

12 N able friend. As you, Sir, have pointed out, his time is very

OON- limited, and 1 find it a little difficult to understand why he is

expending it on the subject of numbering of the roads in New Delhi which

has nothing whatever to do with road development in India. We give no

money from the Road Development Account for roads in New Delhi; that
is given by the Government of India.

Dr. Ziauddin Ahmad: I would have finished by this time had not the
. Honourable gentleman interrupted. The Honourable Member himself
suggested that I could develop this point on this Resolution, when I failed
to do so on my own Resolution; and, on that understanding, I am in-
- troducing this point. I am not gaing to take up the time of the House
much longer. The men, who devised these roads, did them on sound prin-
ciple and in a nice manner. But we made no use of the good design. We
_pamed these roads without any principle, and it is very difficult to find out
where a particular road is. Neither are the names of the roads given in a
‘proper order, nor are there any numbers by which they can be traced. And
unless there is some clue, it is very difficult for a stranger in New Delhi
to know where a particular road is or where a house is situated. The whole
question ought to be taken up and tackled immediately,
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. Mr. Presidant (The Honourable Sir &hanmukham - Chetty): :Amend-

Jents moved :

“1) That in clanse 1, the words .‘not lees than’.be .omitted.

'(2): That -olause 6 be omitted.

(3) That sub-clause (I) (4ii) -of clause 7-be--omitted.

(4) That sub-clause (2) of clause 7 be omitted.

(6) That after sub-clause (d) of clause 11, the following mew sub-clause.be.added :

‘(e) To see that the grants given under clause 3 are spent upon objects mentiomed
in clause 7°.’

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: .Non-Muham-
madan): 8ir, I welcome this Resolution which has been read out by my
.Honourable friend, Sir Frank Noyce, accampanied by.a speech..of .excep-
tional clearness and fair play to all the Provinces concerned. .Sir,.as I
understand it is the general desire of the House to conclude the: husiness
before Lunch, 1 shall not take more than four or five minutes. I shall
merely give a few salient points of this long Resolution and offer just one
or two running comments on them.

In the fisrt place, this Resolution seeks to continue the extra duty on
motor spirit which we have been levying for some time past at the rate of
not less than two annas per gallon, and the proceeds thereof shall be
applied for the purposes of road development. One portion of this fund is
“to be used for the development of civil aviation. This is a very satisfactory
and encouraging feature. In proportion to the proceeds arising from motor

-spirit used for the purposes of ‘civil aviation, the sum will be utilised as
'grants-in-aid for the development of civil aviation. Civil avistion-is-in its
infancy in this country. The Retrenchment Committee stopped the -deve-
lopment of civil aviation, but, I am glad to see that the Government have
-decided to-spend some -part of the money from- this tax on: the develop
ment of civil aviation. I hope this object will be steadily kept in'view
and that in the development of civil aviation the claims of Indians for
training and employment ‘will not be forgotten.

Another part of the Resolution seeks to indicate the way in which the
distribution of this tax is to be made. Out of the Central reserve, a portion
will. be applied to defraying the cost of administering the Road Dewvelop-
sqnent Aecount, and, thereafter, upon such schemes for research and intel-
ligence and upon such special grants-in-aid as the Governor. General-in-
Council may approve. There is one point which I should like to emphasise.
It has been referred -to by my Honoursable friend, -8ir Frank Noyee, namely,
that the claims of those Provinces where road development is not at .a
high stage must be taken into account. There is an amendment standing
in the name of my Honourable friend, Rai Bahadur Sukhraj Roy, to the
-effect that in distributing the funds care must be taken to see that this
distribution is on the basis of area, populntion and the stage .of :dewelop-
ment reached by etich unit. T think this is a very equitable mode of dis-
tribution. There are two Provinces specially where road development has
‘not reached a verv high stage. namely, Bihar and Orissa; and the Provinee
of Asdam, and it is necessary that some basis should be reached by ‘which
a fair'grant may be made out of this fund for the development of roadsin
‘these $wo Provinces, espacially in my Provinee Bihar, where,-on--acoconnt-bf
the earthquake, almest &1l the important roads have been cut up, torn-and
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destroyed. 1t is desirable that in additicn to whatever funds may be avail-
able out of the Govermwent oi India s grant & substantisl poruon ot ‘this
Roud tund should be utwised tor the purpose of roud deveiopuentin Bibar.

Another satisfactory feature of the proposal is that it is intended to
improve the emciency and reduce the cost o1 transport by road ot agricul-
tural produce to0 Iarkets and ralways. In an agncutural couury
bke luwa, 16 18 very essenuul that iucilities should be given to the
sgriculturists for tuwe purpose of Inurkeung thew agricuitural  pro-
duce. ‘lue cosy of currisge ot agricultural prouuce trom tue heids to the
murkets either by Ieuns ol rallwuys or by meuans of roud 18 very consider-
able, and anything wnich tends to dimuwuso the cost of transport by provid.
ing better tuciities of roud development will be very welcowme to the agri-
cwturisue. 'Lhererore, tlus poruon of the Kesolution is highly beneficial tor
the purpose ot the wmarkeung ot agricultural products.

The last point to which I should lke.merely to reter is the way in which
the Stunding Comumuttee for Louds 18 L0 be coustituied. 1 have nothing o
Say with regard to these nuuor matters. 1 Gk that this Kesoiuwou is
one whuch we should on the whole ascept gladiy, and watch wich interest
a8 t0 Luow Lhie stholue WOrks. 1 will ouiy eiwupusize iustly uue needs ot 1oy,
Province, and it 1 undersivod my Howourable iriend, Sir Kraunk Noyce,.
correctly, he has stated that a considerable portion of the produce wiu be
utiised according w the Deeds of the diflerent Frovinces. ‘'Luut 18 probably
what he sud. 1t that 18 so, 1 hope the cium of my Province and the
Proviace of Assam from which my Honoursble friend, the Deputy
President, haus wil be taken uto account, and a libergl grant made to
Bihar. With these few words, 1 support this kesolution. )

Before resuming my seat, I should like to associate myself with Dr.
Ziauddir Abhmad 1 whut he said with regard to my Honourable ireud, the
Leader of the House. He has been with us for so many yems that we
shull certunly miss him, as well us his colleague sitting on his right, but
1t 18 & latier for satlstaction tbat he 18  Wauslated trom oue . sphere of
activiy tq suother, and we hope to see him sometimes in Calcutta and
elsewlere,

Mr Abdul Matin Chaudhury (Assamn: Mubaminadan): While 1 am
gratetul to the Honouruvie mcmber tor Industries and Labour for the
usburance that he hag conveyed 10 L8 speech tuat my trovince of Assdmm
and aiso Bihar will receive better treatment in the future tban it bhas been
receiving in the past, 1 find myself in disugreement with some of the pro-
posals contained in the Resolution. I reter particularly to the proposal
about the method of distribution of the proceeds of the Road Iund. The
present Lesolution practically confirms and perpetuates that very iniquit-
able system of distribution that was adopted by the Assembly on a pre-
vious occasion and whiech, experience has shown, has proved detrimental
to the interests of Provinces like Bihar, Orissa, Assam and the C. P.,
which have got a comparatively undeveloped road system.

When, in the year 1927, the Central Road Developme¢nt Committee
was first appointed, tho idea was to develop the road system pf India .as
s whole and it was naturally expected that those Provinces which had got
o leeway to make up in the matter of road development w.'ould‘ receive
sssictance from the Central Government in proportion to their needs. It
was also expected that the great disparity that at present exists in . the"

way of road development in different Provinces would also ‘be eliminated
0
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and. efforta would be made to approximate an uniform standard of deve-
lopment throughout India, but the method that wag adopted for distri-
buting the proceeds from the Road FPund has, to a great extent, defeated
ths object for which the Fund was instituted, and, instead of remedying
those defects, instead of revising their method of distribution, this Resolu-
tion gives a new lease of life to the present methed of distribution and
this affects adversely the interests of the Provinces I have mentioned.

Aa the Bonouwrable Sir krank Noyce has powmted. out, according to
the  Hesolutiom of 1Yd, ten per ceat Was Kept u8 & reserve by the
Woyernmeat of lndis, and tue balance wag distributed suoug the diderent
Frownces 1 the rallo. that the consumpson of petrol w & rroviace bears
to the total consumpsion of: the whole ot india. Now, according to the
presant, Kesolution, that reserve is proposed to be increased to 106 per cent,
Rrohably. with. the intentian that the iniquity of the distribution on a con-
alpuon. hasia. may be partially removed. ‘Lhe main objection aguinst
thia. distdbution. on & consumgton. basia is. this. 1f you distibute the
procaeda. of tha Road. Fund an the basis of the petrol consumption, it will
meun. that. those Previnces, which are now well-provided with good roads,
wicpe: natawally there is heavier motor traffic and. heavier petrol cousump-
tiom, wall reeewve o disproportionaiely larger shure, while those Piovingees,
which have got a comparutively undeveloped read system and. less raator
coeile, wilk get mueh less. Wabile efforte should: be made to develop thke
uRaeveloped: browinoes, the reswlt of the present method of distribution
is that it makeg the fat all the tatter and the lean Provinces correspond-
ingly lemnex. ‘Lake, tor exawple, the case of Madras and Assam. In Madras,
tiaare, aze. 50 mtes of. rosda tar every thousand.square wiles of area. Assam
hes omly g, Btill the Government of lndia giva 15 per cent of the Roud
Kuad, so. Madras: and. only 22 to Asssm. Lt is because Madras conswmnes
more: petrol than Assam. does. and: naturally because Madras has & bigger
mugage of roads, petrol consumption there is very mauch hgher, So tne
result of this method of distribution on the basis of petrol consumption is
that we are feeding the over-fed Provinces and there is another defect
in the present method of distribution on a consumption basis. Those Pro-
vinces, which have got big towns and cities within their borders, where
the petrol conswmption ig heavier, get better advantage than those Pro-
vinces which have got small towns inside their border. There is no
specia)] reason why the Provinces which have got the incidental advantage
of having big. towns within their borders should get preference over Pro-
vineea w m%,mh have got only small towns. The present method is purely
an arbitrary method and should have been replaced by a more equitable:
method of distribution. I may. remind the Honourable Member that when
ths Road Development Committee was appointed, they appointed a sub-
committee to enquire, specifically about the financing of the road' develop-
ment system and distributing the proceeds of the Road Fund. They did
not- recommernd  petrol consumption as the exclusive crite-
rion for distribution. What they said was that, in distributing
the preceeds of the Rosd Fumd, Government ought to take into.
constderation other relevant factors like area, population and stage of
development in different Provinees, but the Government of India ignored
thnt recommendatien of the sub-committee and adopted a more imequit-

mtam of distribution. The result hag been that Pravinees like
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C.P., Bihar, Assam and N. W. F. P. hawe suffered. The amea of these
Provinces is twice as much as that of Madras and three times as auch
a8 Madras, Bengal and Bombay. Still these four Provinces combined get
less from the Road Development Xund than the single Provinge of
Diadras, Bombay or Bengal. The Government of India rejected the
recommendation of the sub-committee and adoped a new .and simpler but,
1 will suy, again, a more inequitable method of distribution. I find
myself in agreement with the amendment that stands in the name of my
friend, Rai Bahadur Sukhraj Roy. He suggests that the .criterion should
be area, population and stage of development of each Prowince. But if
that is not possible, if that is more complex. and if that proves unwork-
able, I think the Governinent of India ought to increase their reserve
at least to twenty-five per cent and make sure that no Province gets less
than 74 per cent from the Road Development Fund. That would help to
remove the present disparity end cnable the Provinces to make better pro-
vision for roads in their respective areas.

1 would now say onlv one word, Sir, for the Provinee of Assam. T
again thank the Honourable Member for the assuramce that in Assam we
shall get a little more from him this time than we have been getting in
the past, but our case is very peculiar. Assam has got the lowest mileage
in India compared to 1ts size. Houourable Members will he surprised #o
hear that with an aren of 66,000 square miles in Assarn, we have gat anky
A0 mileg of metalled roads.

Diwan Bahadur A. Ramaswami Mudalias (Madras City : Non-Muham-
madan Urban): What about the hill tracts?

Mr. S. C. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammedan
Rural):  What is the population?

Mr. Abdul Matin Chaudhury: Now, if we compared that with Madras,
with its sirea of 122,000 sq. miles, they have 22,000 miles of roads, while
we have gol only six hundred miles. Even if we exclude half of the nrea
for the hill tracts, which is u very much big margin, still we shall have only
60C miles in an area of 33,000 sq. miles, while you have 22,000 miles of
roads in an area of 122,000 sq. miles.

Diwan Bahadur A. Ramaswami Mudaliar: And we made those roads
before the petrol duty came.

Mr. Abdul Matin Chaudhury: If vou accept the basis that the Pro-
vinces would get hack what thev pav as dutv,—I find mv friend, 8ir
George Schuster, is not here—then we pav ene crore 26 lakhs of excise
duty on petrol and give us back that amount. '

Diwan Bahadur A. Ramaswami Mudaliar: But you 8o mot pay for it,
wr pay for it. .

Mr. Abdul Matin Chaudhuryv: Wheat T aav ig 4het we are a most
backward Provinee in the matter of rond develonment in Indin ond vy
neaed is ereater than that of anv other Province. As mv Fononrable
frignd, Sir Frank Nayee, has stated, we have got a vast area of tanHl,

o



4200 JU .. L...  LEGISLATIVE ASSBMDLY, [21sr ArmiL 1984.

[Mr. Abdul Matin Chaudhury.].

about 50 million acres in the interior of the country, which is inaccessible,
because there are no roads, and I think Honourable Members will agree
that the first step in colonising an area is to make roads. S8ir, the Gov-
ernment of India have spent crores and croreg of rupees on irrigation and
colonization schemes in the different Provinces, but they Liave not spent
# - single mpee for colonization purposes or alhed purposes or on road
deve[opment in my Province. Having regard to all these facts, I hope
thé“Government of India will remember the specia] claims of Assam when
they make a distribution from their reserve.

M. G Horgan (Benqnl European): Sir, T rise to support the Reso-
,lutlon meoved by-the Honourable Member for Industries amd Lahour.
Road development in Tndia is one which requires considerable co-ordina-
tion. Under the old Resolution, as a memher of the Road Committee,
I can sav that we found ourselves verv much handicapped bv the terms
of that Resolution, and, therefore. I welcome this new Regolution. es-
pecially itrms 7 and 8, which are the most important of the whole Reso-
lution. I take it that the policv of the Government of India in con-
nection with this road development is one of co-ordination of policy with
t}ae Provincial Governments. T know the difficulties. T know that the
Provincial Governments are very jealous of their rights as regards this
transferred subiect, but there is no reason to mv mind whvy there should
not be complete co-ordination of policy on the lines of road devalopment.

Wlth regard to what mv Honourable friend. the Denuty President. said
ashout Assam. that is a matter which T have baen studying personallv for
#ome time past. - Assam is in a rather neculiar position, and if we take it
that the idea is rond development in Tndia as a whole. then grants on
the consumntion basis onlv would mean that Assam would never be in anv
better -mosition. than she is in today. Assam has *wo main arteries of
‘transmort—the Assam-Rengal Railway and the Brahmaputra. It has
practxcn\ly no interest at all in what we might eall ““faderal ommuni-
.cations’’. and, therefore, it is necessaryv. and now that the power is given
mnder this ‘Resolution, it is necessarv that the Road Development Grant
should nroceed on the lines of hrmmne the transport roads into connec-
tlon with the two main arteries in that Province.

-~ Now, Bir. T do not want to take up the time of the House. becnuse
the Honourable Member has given a full explanation of all the objects
which are contained in this Resoluticn. but T would like to mention
what my Honourable friend, Dr. Ziauddin Ahmad, said about the roads in
Fewnt. T do not know how the roads in Egypt are made, but I very
mueh doubt whiether a little water, or water even in large quantities,
gprinkled on the soil of roads-in India wonld have any lasting effect on
the soil of roads of India, but there are definite schemes now being tested
in which sdil stabilization with, T  understand, bitumen emulsion .is being
carried out, which, it is claimed, are worthv of development and. if sue-
cessful, would révolutionise the whole of the kutcha road development.
If they ave suecessful, then, T am sure, all the difficulties -with regard
4o thé - want' of metal in various parts of India will be overcome. Mv
friend. Dr: Ziauddin Ahmmd, said that the. materials. were ready and
available.. I am quite certain- that the Road anmeer will .deny . that
statemgnt. The materials are not rendily available in very many of the
most important districts in Indis, and I think Sind, if I sam right. is one
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in which it is very difficult to get the necessary material and one in
which the soil stabilization system of road-making will be the most use-
ful. There is also the point mentioned by the Honourable Member that
continuation of work is most important, and, therefore, there should be
no limit to the time of the Road Fund being in existence. It seems to
me that the, Provinces, who know that they can go on carrying out
schemes of work which are sent up for approval, will know perfectly well
that they can fix a programme of some years, and, therefore, I welcome.
that statement by the Honourable Member. But, Sir, I do wish to im-
press upon this House the necessity of complete co-ordination between
the Centre and the Provinces on this question. From what we have
heard so far, the Provinces arc a little restive, under the impression that
the Céntre is trying to take the matter of road development into its own
bhand. We know that that is not the case, and the Honourable Member
has definitely stated that, so far as co-ordination is concerned, in the
Centre, all co-ordination will be given, and, therefore, Sir, I hope the
Provinces will act in the same spirit and not look upon it as an attempt
on the part of the Centre to take the whole of the road d«velopment
schemes into their own hands, and that the policy generally will be more
or less the same. In fact, there ought not to be any deviation from the
general policy in this road development scheme.

I think that is all I need say on the subject. We know that rail and
road competition is one of the difficulties, but we are also perfectly satis-
fied that there need be no competition which would be detrimental to
one or the other. Government will no doubt bring in some legislation in
a short time to regulaute the bus traffic. We do want proper buses, and
we do want certain rcgulations with regard to third party risks, rates, and
80 on. I can quite understand the passenger traffic in many instances
going to buses, because it has been menticned to mwe that somietimes on
the railwuys people are given a ticket for the next station, but pay for
their station, say, about hundred miles away. The man concerned has
no recourse and cannot come back to the person who issued the ticket,
but, when he is on a bus, he gets the ticket from the bus-conductor, and,
therefore, he is perfectly certain that he has paid the right amount for
the whole journey. That is all I have to say on this Resolution, and 1
give it my full support.

. Mz, T. N. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): 8ir, I do not wish to move my amndments
Nos. 1 and 2, but I wish to move amendment Nos. 8 and 7 which run
thus: ’

“That in sub-clause (/) (a) of clause 3, for the words ‘fifteen per cent’ the words
‘ten per cent’ be substituted.

That in sub-clause (2) of clause 3, the following be added at the end :

‘with -the recommendation that the whole amount thus given shall be earmarked
for giving grants to the Local Boards for the development of rural

1

commaunications’.

If my amendment is accepted, sub-clause (2) of claus.e 8 will read as
follows:

*“(2) The portion allotted to a _Governor’s Province shall be placed at the disposal
of that Province in one or more instalments, as.soon as the distribution can conveni-
ently be made with the recommendation that the whole amount thus given shall be
earmarked for giving grants to the Local Boards for the development of rural communj.
cations."’
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Sir, 1 welcome the present Resolution as a vast improvement on 'the
old one on the Central Road Fund. But the policy underlying the scheme
of the Road Fund still continues, though it has become. antiquated by
this time. The original policy of the Road Development Fund was to
spend this amount on the roads that are of an All-India importance and
not of provincial importance. In the recommandations by the Jayakar
Committee, we tind that the objects for which this Road Fund should be
used are these. On page 53 of the Indian Road Development Committee
Report, they say:

“The development of the road system in India is desirable for the general.welfare
of the country as a whole and in particular (@) for the public marketing of agri-
cultural produce, (&) for the social and political progress of the rural population
which will be advanced by the increased use of motor transport .and (¢) as a comple
ment to railway development.'

1f you examine these objects, it will be found that the Road Develop-
ment Fund ought to be used mostly or entirely on the developmant of
rural communications, because, in the first instance, it is meant for creat-
ing facilities for the better marketing of the agricultural produce. That
could be done ouly by developing the rural communications and by link-
ing up many villages which are now without any roads connecting with
the main roads. Then, with regard to the social and political progrees
of the rural population which will be advanced by the increased use of
motor transport. Here also nothing can be done without improving and
developing rural communications, because it is clearly stated that it is
meant for the development of they rural population and not for the de-
velopment of the urban population, because they are ulready provided
with good roands.  Besides, the urban population has already got the
luxury of motor transport. So this object also refers to the decvelopment
of rural communications. In this connection, I may also state that the
Jayakur Comnmittee has observed that at present, on account of the de-
velopment of motor tratfic, the motor buses are running even to the re-
mote villages wherever there are roads. Then, with regard to (c)—as a
complement to the railway development. Here also, I submit, they refer
to the development of only rural ccinmunications, hecause most of the
arterial roads run parallel to the railways and thus they are not in com-
plement to the rmilways, but they are running in competition with the
railways. The underlying object is to develop the rural communications,
8o that the produce of the interior villages may find its way to the railway
stations and thus serve as a complement to the development of the rural
communications. But the Jayakar Committee had one difficulty. They
were undcr the impression that the petrol tax is an all-India tax and as
the Central Government have the right to levy a tax on petrol—excisc
duty as well as the import duty,—this amount must be spent only on
roads of all-India importance. They have stated in paragraph 88 that
this amount, being raised by the Central Government, should be spent on
roads of all-Indip importance. At the same time, they observe that the
Provincial Governments should spend the amount from provincial funds
on village communications. Their idea is that once grants are given ‘from
the petrol tax to the Provincial Governments, these grants will be used
on the trunk roads and the amounts that were previously being spent_on
provineial roads will be released from their obligation and then it could
be utilised for the development of village communieations. It is thet idea
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which was embodied in paragraph 86 of the Report. But what has been
the result? The result has been that this amount of the Road Develop-
ment Fund has so far been spent on trunk roads alone and on the im-
provement. and construction of new bridges, but not a pie of it has been
spent on village roads. On account of the stringent circumstancus in the
Provinces, they are not able to spend sufficient amount on village roads.
Thus there has been a lop-sided development. While there has been a
great development in the case of trunk roads and also in the maintenance
a8 well as in the construction of bridges, there has been very little de-
velopment, of the village roads. I base my arguments on the observation
made by the Mitchell-Kirkness Report at page 60 which runs:

“The Jayakar Committee admitted that they had somewhat confined themselves
to. main road development. to the apparent neglect of subsidiary roads. But they felt
that a committee of the Indian legielature should restrict itseif as far as possible to
questions of central finance and need not intrude too far into- the concerns of local
Governments and local bodies.”

Purther on, the Report says:

At the same, time, they hoped that the indirect benefit to village roads, which
wou'd result from their proposals would be substantial, to the extent to which local
Governments and local bodies would be relieved from increased expenditure on main
roeds and that it would be found possible to devote more attention and money to the
impravement. of others in the future. The direction thus given to expenditure f};om the
road development. agcount. has beem followed but other resources, from which comple-
mentary development was looked for, have temporarily failed and the hope of other
development from released resources has generally not been fulfilled.”

Thus, what has been the result? They have stated on page 7:

“A broad view of the road system in British India as a whole suggests that it has
become somewhat unbalanced in that the general standard and condition of trunk
and main roads is relatively. far superior to that of local feeder or district roads,
which are in the main unmetalled.”

That is to say, as a oonsequence of the negleet of the village roads,
the, trunk roads have developed enormously. Sir, I started with saying
that the Government should adopt a new orientation of their policy.

Now, my Honourable friend has referred to the, proceedings of the
Road-Rail. Conderence held in 1088 and in Resolution No. 6, which, we
tind, was unanimously adopted, a vecommendation has been made that
the Government should adopt a new orientation of policy and that Reso-
lutien says as follows:

*“This Conference considers that :

» * * * * *
(0) the class of roade to. which the. road development account should be applied,
including the maintenance of roads constructed from that account
reconsidered ;

(c) in the present circumstances the most urgent need is an improvement in the
efficiency and a reduction in the cost, of the transport of agricultural
produce to markets and thence to the railways, future road development
programmaes should be fremed accordingly.”

That is the policy which the Road-Rail Conference has decided that
the Government should adopt. The Mitchell-Kirkness Committee also

decided thabt:

“With the passage of time and the gradual substitution of the growing of money
crops. for purely subsistence farming traffic to markets on rural roads has increared;
while, at the same time, there has been a tendency to make a greater use of bullock
certs and less of pack amimals, thus.throwing a greater burden for maintenance upon
local bodies and subjecting all roads to greater wear and tear.”



4294 'LEGISLATIVE ASSEMBLY, (2187 Armu. 1984.

[Mr. 1. N. Hamakrishna Reddi. ]
The Lioud Development Committee Report says:

“Finally, it is generally agreed that the condition of subsidiary roads
villages with main rowds ana with one another requires special cousideration and
reber. Apart from tue immediate benefit to the villagers, 1t is obvious that main
ronds themselves will not develup their full economic value unless they are accessible
to the villages of the tract through which they pass.’

Thus, Sir, unless there is development of village roads side by side
with the development of main roads, there will not be substantial benefit
conterred on the rural population and hence 1 move my amendment,
just to say that the amount which is given to the Provinces should be
earmarked only for the purpose of development of rural communications.

With regard to the other amendment, I suggest that the portion to
be retained by the Governor General-in-Council should be reducud from
15 per cent to 1V per cent. 1 submit that when the Jayakar Committee
made its Keport, the total amount they expected to collect from addi-
tional petrol duty wus only about 60 lakhs and now it has gone up to 105
lakhs, and year after yeur motor trutfic is growing, and there is thus more
and more consumption of petrol, end thus the Government will realise
more and more money. 'I'nerefore, 1 submit that ten per cent is quite
enough, so thut more money wmay be uvailable for distribution to the
Provinces.

Mr. President (The Honourable Sir Shanmukham Chetty): Further
umendmens wmoved:

“That in sub-clause (I) (a) of clause 3, for the words ‘fifteen per cent’ the words
‘ten per cent’ be substituted.
That in sub-clause (2) of clause 3, the following be added at the end :

‘with the recommendation that the whole amount thus given shall be earmarked

for giving grants to tue Local Boards for the development of rural commu-
nications’.” *

Rai Bahadur Sukhraj Roy (Bbagalpur, Purnes and the Sonthal Parganas:
Non-Muhammadan): Sir, 1 beg to move Lhe following awendmeuts:

“That in sub-clause (1) (a) of clause 3, for the words ‘fifteen per cent’ the words
‘sixteen and & quarter per cent’' be substituted.’’

“That in sub-clause (I) (0) of clause 3, for the words ‘in the ratio which the
consumption of motor spirit in each area to which an allotment is' to be made bears
to the total consumption in India’ the following be substituted :

‘The funds will be distributed on the basis of area, population and the stage of
development reached by each unit’.”

Sir, let me suy at once that I am in full agreement with the main
recornmenduations of this Resolution which were fully discussed at the
Road-Rail Conference held in April last. I cannot, however, agree with the
recommendation fnade in para. 8 (b) of this Resolution in which it is pro-
posed to apportion the proceeds of the duties on petrol to the various
Provinces in the ratio which the consumption of motor spirit in each
Province bears to the total consumption in India. This, Sir, will operate
unfauly so far ag the Province I represent is concerned and also other Pro-
vinces situated &s mine. There is, therefore, one point on which I must
press and press strongly for a reconsideration.
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To take the actual consumption of motor spirit alone as & basis for
distribution is neither equitable nor compatible with the objects for which
the Fund was constituted and that there are other factors of far greater
importance to which due weight must be attached. The distribution of a
tund for the development of communication must bear some reasonable
relation to the extent of the &rea which this development is to serve. It
.ua take into account the proportionate area and population and also
L siage of development of each such unit. Not to do 8o is to perpetuate
the relative backwardness of a Province like Bihar or Assam in the matter
of communication. Some weightage, therefore, must be given to the
smaller Provinces to offset the weightage aiready enjoyed by the larger and
more developed Provinces by reuson of the existence of large commercial
towns and of the stage of development already reached by them. It cannot
be denied that the basis of petrol cousumption gives most to those Provinces
which are most highly developed or which are fortunate in possessing the
main ports and are centres of all India trade and it gives least to those
most in need of the road development, the stimulation of which is the
main object of the load Fund Account. And I would say, Sir, that these
fortunate Provinces, which contain the main ports and trade centres, will
stand to gain indirectly from the results of road development in the Pro-
vinces where it is most needed. Considering this also, I hope the more
advanced and fortunate Provinces like Bengal, Bombay and Madras will
not demur to the propossl made by me. The distribution made up to the
31st December, 1982, comes as follows:

Amount  Percentage
in lakhs, of tetal.

Madras . . . . . . . . 48-88 163
Bombay . o« o« o o o o« . BI04 18:2
Bengai . . . . . . . . 47-83 15-1
Bihar and Orissa . . . . . . 12-36 4'0
Adsam o« 0+ . . e e 4 s 711 22

The great disparity which exists between the allocations made stand out
too glaringly to need further comments. Bengal is about jrd greater in
ares than Assam, and yet she gets not less than 7} times the amount
allotted to Assam. Madras is about 2} times bigger in size than Assam,
and yet she gets 7} times the amount given to Assam. And Bombay is
about twice the size of Assam and receives nine times more than Assam.

I sm, however, grateful to the Honourable 8ir Frank Noyce for having
increased the reserve with the Government of India from 10 to 15 per.cent.
This will, to some extent, go to the help of the less developed Provinces,
but I venture to say that this will not go far enough to remove their ¢rying
needs. I have, therefore, recommended the increase of tl:u.s reserve to
16} per cent. i.e., 1/6th of the proceeds of the tax. _This is a very
moderate demand, and I hope the House will accept plha. The Indian
Road Development Committee also recommended this in paragraph 7 of
their report. This is necessary to enable the Government of India to give
greater help in case of special need. I. do not doubt, Sir, that the ?rovmoeo
which benefit most from the distribution of the Fund on the bB,SlB. of con-
sumption alone will be magnanimous enough not to demur to this small

eontributica to the pooling of the Reserve Fund.
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In this connection, I am not & little surprised to find that my Honour-
able friend, Mr. R. X. Reddi, has tabled an amendment for reduction of this
reserve fund to ten per cent. 1 would only tell him that he justifies the
truth of the proverb, ‘‘The more you get, the more you want.”’

8ir, I move.

Mr, President (The Honourable Sir Shanmukham Chetty): Further
amendments moved:

“That in sub-clause (I) (a) of clause 3, for the words ‘fifteen per cent’ the words
‘sixteen and a quarter per cent’ be substituted.’’

“That in sub-clause (I) (6) of clause 3, for the words ‘in the ratio which the
consumption of motor spirit in each area to which an allotment is to be made bears
to the total consumption in India’ the following be substituted :

‘The funds will be distributed on the basis of area, population and the stage of
development reached by each unit’.”

8ir Leslie Hudson (Bombay: European): Sir, I beg to move:
‘“That to sub-clause (I) of clause 3, the following further proviso be added at the
end :

‘Provided also that the percentage retained by the Governor General-in-Council as

a Central Reserve under clause 3 (I) (a) shall be subject to revision by the Legislature
at the expiry of three years’.’’

Bir, the House is fully aware of the object of this special reserve fund
aud fully aware of the operation thereof. I have no objection to that
principle, and I support it. But inasmuch as the raising of the percentage
uffects, even to a small degree, the distribution of those funds, I think
there should be some provision in the Resolution that Government should
come before the House at the end:of three years to revise the percentage,
if necessary.

Sir, the Honourable the Deputy President has told us about.Assam’s
position. There are other Provinces no doubt in somewhat the same posi-
tion; but I would suggest that loans from the loan fund are still available
to those Provinces who are willing to take advantage of the offer of the
Finance Member. Well, Sir, I do not want to delay the House. When
I drafted this Resolution, I thought that the Honourable Member for
‘Industries snd Labour would give an assurance to this House that he would
accept this small inclusion to the Resolution. However, he has said in
his speech that this Government and this House cannot commit their succes-
sors. That is & truism, but Members in charge of Departments come and
go and assurances given at the time of moving Resolutions are sometimes
‘pigeon-holed. And 1 think the House would feel more assured if they had
some undertaking from the Honourable Member that if a Government under
the present Constitution is sitting three years hence, it should come before
the House for a revision of the percengage of the special fund. Sir, I move.

Mr. Prelldo;lt (The Honourable Sir Shanmukham Chetty): Further
amendment moved:

‘“That to sub-clause (I) of clause 3, the following further proviso l;e added at the
end :

‘Provided also that the percentage retained by the Governor General-in-Council as

s Central Reserve under clause 3 (I) (a) shall be-subject to revision by the Legislature
at the expiry of three years’.”
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Mrx. 8. 0. Mitra: Sir, the purpose of this Resolution, as it has been
moved today, or at least the similar Resolution, when it was moved in
1980, was not for usurping the functions of Local Governments in the
transferred department so far as roads are concerned; but from the
changes that have been suggested in part 7 of this Resolution, I am
very much afraid, unless the Honourable Member in charge of the Re-
solution ecan convince us otherwisc, that the original purpose i going to
be much altered. Sir, in part 7 of this Resolution which concerns the
allotment of the expenditure in British India of the Road Fund, formerly
in the old Resolution, as it is reported in page 405 of the Debateg of 1930,
T find that the function of the Standing Committee then was:

‘“(9) To consider the annual budget and accounts of the separate road development
account of the Government of Tndia;

{71} To consider all proposals submitted by Local Governments to the Government
of India” etc.

But in the present clause powers are given for spending this money:

() on the construction of new roads and bridges of any sort;
(i) on the reconstruction or substantial improvement of existing roads and bridges;

(77i) on the interest and amortisation of loans taken after the date of this Resola-
tion™, etc. 4

Dr. Ziauddin Ahmad: This alteration is very bad.

Mr. S. 0. Mitra: My friend, Dr. Ziauddin, savs ‘it is very bad”’. 1
agree with him that Government must explain whyv now they are giving
80 much power to the T.ocal Governments to use this money as they like.
T was a member of the first Ronde Committee and we remember that we
made several classifications of ronds and framed specific rules as to how
this money should be spent by the Provineial Governments, and T remem-
ber, in class I we put inter-provincial roads which deserved preferential
treatment from this fund; in class IT inter-district important roads, and
we made further other classifications. Now, by this nalteration in this
part of the Resolution, Government are going behind the verv princinle
for which the whole of thix Road Fund was constituted. Mv friend, Mr.
Reddi, hns pointedly gshown that the original purpose of thiz tax was
that the Local Governments would he released from their responsibility
of spending monev on these big roads. so that their funds might be spent
for the local roads and the inter-district roads. But. now, under this
altered Resolution, it scems that the Local Governments will be per-
mitted to spend their money for any roads they Tiked, without keeping in
view the real purpose of this tax at all. As a matter of fact, I find that
some of the Provinces already misused the money that wag earmarked for a
special purpose. As T tried to follow the arqument of the Honourable
the Mover of the Resolution, I think he said that the Bengal Govern-
ment have a balance of 294 lakhs of rupees which they have bhe&n com-
pelled to borrow on ordinarv accounts, though earmarked for road deve-
lopment. T know in a similar case about the salt duty that they have

spenv . . . . .

The Honourable Sir Frank Noyce: No. I did not say that. T said

that the Government of Bengal had 293 lakhs in the develop-
Tra ent account, which has not been spent and that they have
agsured us that it will chortly be spent. They have not yet spent it,
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because they had not schemes: I understand they have since prepared
schemes and that they propose to spend it in the near future. These
schemes will have to go to the Standing Committee on Roads for sanc-
ti~n if they have not been already approved.

Mr, 8. 0. Mitra: I again speak subject to correction, but I remem-
bor even in the first and second years we approved of 8o many schemes in
Bengal that thev could usefully spend all this monev and not keep it in
reserve; and as they have no separate earmarked funds, it may be that
the whole of that monev has been spent for other purposes. ILike the
Government of India thev also put all earmarked allotments in a com-
mon fund from which they apend, and like the fund that thev got from
the additional salt duty and spent it for auite different purposes. T am
afraid if they have anv monev at all in this fund now to spend. So. T
gucgest that this alteration in clausre 7 should not be accepted by this
House. Formerly it was nrovided that T.ocal Governments could take
money from this fund onlv as a loan for special purposes: but, now
they provide for the spending of thie fund to pav interest and amortiza-
ion of loans after the date of this Rerolution. and the allotments may
he snent for pnrposes which were not  strictle sneakine. sanctioned by the
Roads Committee.

There is one point over which there was strong difference of opinion; it
is this that the ratio >f reserve for the Central Government should be
one-sixth of the whole tax as proposed hv mv friend, Mr. Sukhraj Roy.
while my friend. Mr. Ramakrishna Reddi. wants to reduce it to ten per
cent. T can only sav that in the Resolution of 1930 we nccented ten
per cent, but it was definitely stated, at that time, that after the lapse
of a few vears. it will he subjected tn further consideration. and the
Roads Committee certainly snggested that it should be one-sixth as sug-
gested by my friend, Mr. Sukhraj Rov. They say in para. 75:

_ “In the first place. it i, in our oninion, necessarv that a part of the nroceeds of
the additional duty on motor spirit should he retained bv the Government of Tndia
as 8 reserve. Apportionment according to petrol consumptiom means that the larger
share will go to provinces in which there are large towns. But the terms of reference
to the Committee. reaunire consideration of the road svstem of Tndia as a whole, and
it is desirable. therefore. that there should he a reserve available for smecial grants
whare for some reason thera is need fo- smecis]l aid. Bnch ecames will inclnde proiects
which are bevend the resources of the local government immediately concerned and are
of sufficient all-India importance to justify a special grant, or again projects which
concern more than one province or State. as for instance a bridge over a river on a
provincial or Rtate houndarv. Tn addition there will he certain central exmenditure
on road development, as for instance on intelligence and research. We, therefore,

propose that one-sixth of the total proceeds in each year should he retained by the
Government of India as a reserve.”

I can say in replv to my Honourable friend. the Deputy President’s
argument that a poor and unadvanced Province like Assam shonld be
allowed to draw from this reserve from the Central Fund. as T think thev
have been allowed to do in the case of the Shillong-Svlhet Road. Unless
it is proved that in the last fow vears there were difficulties, to provide
monev from that regerve, due to shortness of fond, we eannot rebommend
to raise the ratio. T find that thev had about 5530 Tokhs in the
Central Fund of which thev spent twe lakhs on road engineers, three
lakhs for experiments and thev lent 41 lakhs for special erants. Ewven
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now, they have eight to nine lakhs in the reserve in the Central Fund. If
they could not spend in the past few years the fund at their disposal—
all of this 55°29 lakhs, why should they now ask for a larger ratio from
the general tax? As rogards the money they have spent from the
Central Reserve Fund, 1 find that they have spent two lakhs for the
road engineer and three lakhs for cxperiments. As regards expenmemtg,
I should be very glad to hear from the Honoursble Member what experi-
ments have been made and what were the resulte and how these will help
in the economy of road making in future years and what are the actual
benefits we have derived by spending three lakhs of rupees. As regards
the two lakhs, spent on road engineers, I would like to hear what he has
to say about the recommendation of the Public Works Retrenchment
Committee over which my friend, Mr. K. C. Neogy, presided and i'n which
there were two Executive Engineers—Diwan Bahadur R. N. Arogiaswamy
Mudaliar and Rai Bahadur Bishen Swarup. They said in page 12 of their
Reporti:

““We understand that the Road Engineer with the Government of India is the Secre-
tary to the Road Conference and Standing Committee for Roads, and that he also
co-ordinates, through the Road Conference, certain technical standards for the whole of
India. The appointment was recommended by the Indian Road Development Committee.
and the cost (together with that of the subordinate staff) is met from the Road
Development Fund. The Road Conference contains Chief Engineers and other experts
from the provinces -and meets periodically. Sub-Committees are appointed to examine
and advise on questions of a technical character. We doubt whether the services of a
full time officer are required for performing the functions required of the Government
of Tndia in respect of the co-ordination of road development. As in the case of the
Central Bureau of Irrigation we are disposed to think that such work as may require
to he done in this connection can appropriately be done by the technical Personal
Assistant (already mentioned) to the Chief Engineer under the latter’s gemeral control.
a proportionate cost of the Personal Aissistant’s post and subordinate staff heing debited

to the Road Development Fund. The gross savings would roughly be Rs. 30,000, which
would be mostly for the benefit of Provincial Governments.’

I would like to know how this recommendation of the Retrenchment
Committee has been given effect t¢ bv my Honourable friend. I shall be
glad to support this Resolution if I get a proper replv from my friend
on the questions I have raised and in justification for extending the powers
of the Local Governments In future. Local Governments will he able
to spend money earmarked for particular purposes in any way they like
and how that will be helping the original purposes of the recommenda-
tions of the Road Committee.

Mr. President (The Honourabie Sir Shanmukham Chettv): If there
is a desire to continue the discussion, we will continue after lunch.

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
T think we ought to be nble to finish bv 2 o’clock we might sit now. I
w'\ll not take more than five or six minutes.! .

Mr Muhammad Anwarul-Azim (Chittagone Divigién: Muham-
madan Rural): Mr. President, we have got an engagement at 1-15.

Mr. President (The Honourable Sir Shanmukham Chettv): If we can
finish hy 1-80, the Chair has no objection to sit and finish by 1-80 pro-
vided Mr, Yamin Khan is the only Honourable Member who wishes to
speak,
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Some Honourable Members: We will continue after lunch.

Mr. President (The Honourabls Sir Shanmukham Chetty): The House
will then stand adjourned till 2-15.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock|

The Assembly re-assembled after Lunch at a Quarter Past Two of
thhz Olllock, Mr President (The Honourgble Sir Shanmukham Chetty) in
the Chair |

|

“Mr, Muhammad Yamin Khan: Sir, roads are a provincial subject, and
whatever money is spent on roads ought to be spent from provincial
revenues. Now,K we all know, Sir, that there are three kinds of roads,—
provincial roads, District Board rcads and Municipal roads, and it is the
duty of all these three . . . .

Diwan Bahadur A. Ramaswami Mudaliar: Are there three classifica-
tions of roads in the United Provinces? Tt is a new thing

Mr. Muhammad Yamin Khan: Yes. in the United Provinces. there
are classifications of roads. provincial roads. District Board roads and
Munieipal roads, and mv friend, who lives in the South’ of Nerbudds,
does not know this naturally. ’

It is the duty of all these three hodies to maintain them in good condi-
tion. Now, if an extra tax of two annas per gallon of petrol
is levied on the owners of motor cars, it is. exclusivelv meart for
the convenience of those people who own cars and their vehicles,
and they derive the greatest benefit. It was felt at the time when
this dutv wns levied that the lorrv and motor bus traffic was becoming
a great burden on these three sources, and T know that nersonally, because
I have been connected with a Municipality and also with a District Board
for a very long time, and 1 can clearly say that the resources of the
Municipal Boards or of the Distriet Bonrds are hardlv sufficient to meet
the increasing demand made bv this traffic for the upkeep of the roads,
and, therefore, everybody had agreed to pay two annas per gallon as a
special tax for keeping up good roads for the use of those peonle who own
motor cars. Now, my friend, Mr. Reddi’s améndment goes absolutely
against the verv fundamental principle, and T cannot support him. T
support the idea that there should be communications established between
wvillages and towns and railwav stations., so that the produce from the re-
motest villaces micght he taken to the railwav stations or towns and dis-
posed of without much delay or difficulty’ ,

Now, there is nnother point which T eannot endorse, and that was the
noint mentioned hv Mr. Abdul Matin Chaudhury. He said that receipts
trom this revenne should be divided not according to the proportion con-
tributed by the residents of particular Provinces, but in ‘some other wav.
I don't see why residents of one Province should contribute to the main-
tenance and upkeep of roads of another '.E.’rovince’ Why should T be
called upon to par for the upkeep of roads in Assam when the roads in
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my own Province require immediate attention? If help is wanted in
Assam, if roads have to be maintained in Assem, it is certainly the duty
of the Assam Government to devise measures for the convenience of their
people, and I should not be called upon to contribute a share, because,
whatever contribution the people of my Province will make, should be
utilised for the upkeep and maintenance of roads in my own Province,
and not outside my Province, because there is no Province in India which
can say that the roads in a particular Province are quite good and thatu
they do not require any further help from this source. The U. P. is the
biggest Province in India; it has a very extensive mileage of road system
which we are not able to maintain properly. Therefore, it will not be right
and proper for my friend to collect the tax from the U. P. and hand it
over to another Province like Assam or any other Province. 1 think the
system suggested in the Resolution before the House is the best, and the
most equitable. Sir, I have no quarrel with any Province like the Pun-
jab, Madras or any other Province, if they ask my friend to give them
help from the general revenues, but this particular tax, which we are asked
to contribute for a particular purpose, should be utilised for that very
object only, and the money collected from a particular Province should be
spent in that Province only.

Sir, I have one more suggestion to make. Although I wholeheartedly
support this Resolution as it stands, I would like my friend to watch
very carefully the working and see that money is properly spent in the
upkeep of the roads, so that there may not be any grievance that, though
we are contributing, the roads have not improved or that the money has
not been properly utilised. In my Provinee, a great deal of help is re-
quired to make the roads suitable for motor traffic in many places.
There are many portions of provincial roads even on which you cannot
make & journey of more than 15 miles an hour, and there are many on
which you cennot go more than ten miles an hour. 8o, I think this im-
provement is requierd, and 1 hope that the Honourable Member will see
that this is properly attended to.

As this is the last occasion when our Law Member will be sitting in
this House, although he may not go out of India, still we will miss him
in this House. He has been very kind to us, and his genial spirit amd
good humour have greatly impressed us. He has been u great friend of
ours, and he is a very popular gentleman, both inside this House and
outside, and what is a loss to the Government of India will be a .gain. to
the Government of Bengal. Whenever he comes to Delhi or Simla, we
shall be most happy to meet and give him the warmest reception that we
can possibly give. (Cheers.)

Diwan Bahadur A. Ramaswami Mudallar: On this the last day of a
somewhat prolonged, tedious and nerve racking Session of the Assembly,
I do not wish to raise once more the question of provincial jealousies
which have disturbed the peaceful atmosphere of this House on e more
than one occasion. But 1 must take notice of the speech of my Hon-
ourable friend, the Deputy President of the Assembly, when he. com-
plained of the treatment which his Province was getting with refcrence
to this Resolution and the advantageous position in which other Provin-
ces are placed. I feel it my duty, particularly because very few Members
have, stressed the point, that the other side of the case should also be re-
prasented and should be on record, that Provinces which are going to
get on a consumption basis should have their claime properly placed be-
fore this House. The Honourable Member in cherge of Industries and
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Labour has raised the amount of rcserve from 10 to 15 per cent. I think
he has gone far enough and I think we must enter a protest against in-
creasing the reserve which impiicitly means deprcciating the amount which
otherwise would be available to various Provinces. So far as my Honour
able friend, Mr. Abdul Matin Chaudhury, is concerned, we will not
complain if, out of these reserves, he gets a very large slice. We, in other
Provincees, that is, like Madras, and Bombay, and perhaps Bengal, are
not going to have any grants-in-aid out of this 15 per cent. We do not
lay any claim to that. We shall be satisfied with the smount which we
will get on a consumption basis.

The Honourable Sir Frank Noyce: If I may correct my Honourable
friend, there is nothing to prevent Madras getting a grant-in-aid from the
reserve for projects of an all-India importance. We have, as a matter of
fact, given Madras two lakhs of rupees out of this reserve for a bridge on
the Madras-Bombay road.

Diwan Bahadur A. Ramaswami Mudaliar: Other Provinces will get it
only to the extent that the Govenment of India are convinced that it
will help what are, called Grand Trunk Roads which are the main arterial
roads from an all-India point of view. But mainly this rescxrve will be
utilised to give grants-in-aid to the backwand Provinces which are not in
a position to develop their roads properly. My Honourable friend, Mr,
Abdul Matin Chaudhury, feit a grievance that Madras and Bombay had a
natwork of roads which was denied to his own Province. 1 do not think
that, if he understood the position thoroughly, he would have had reason
w0 complain about it. We do not complain of the network of railways
in Upper India. I am speaking for mmy own Province and even of Bombay,
and if only my Honourable friend knew how much we are handicapped in
the matter of railways—we have got a very primitive railway system which
compareg very favourably, so far as pace and progress are concerned, with
the system of railways that was prevalent in England sometime in the fifties
of the last century—the South Indian Railway is perhaps a notable
example of the crawling, creeping, slow railways that we still have in
India after a century and a half of railway progress. So far as pace is
concerned,—my Honourable friend, Mr. Rau, looks questioningly at me

“ e.0 9.0

Mr. P. R. Rau (Financisl Commissioner, Railways): I was only ques-
tioning the century and a half of ruilway progress!

Diwan Bahadur A. Ramaswami Mudallar: I beg your pardon, it was
a century of railway progress. But we do not complain of that fact, and
if we have developed the roads in our Province, it is jusi because railway
communication has been 8o scant in that part of India that we had to
develop the roads. And how have we developed the roads? We de-
veloped them by taxing ourselves to the bone, by raising all sorts of
taxes. My Honourable friend, 8ir Frank Noyce, comes from Madras. He
knows something of the taxation system of that Province, and he knows
liow the roads have been built in that Province. We have asclassification
of roads, first class roads, second class roads, and third class roads or
village roads. The first class roads are the trunk roads which go from
distnet to district, second class roads are the more important roads with-
in a district, and the third class roads are village roads. communicating
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with differemt villages. We had o system of tolls. Now, I do not think
my Honourable friend from Assam knows anything about the tolls or
toll gates at all. I had the pleasure of going by road in Assam, a Pro-
vince about which so much complaint has been made, from Gauhati to
Shillong. And I challenge any Honourable Membesr in this House to get
up and say, burring the North-West Frontier, that there is a road more
perfeet, better kept, and more smooth for running than the, Gaubati-Shil-
long road, and what is fur more important and sppropriate, 1 did not
come across any toll gate throughout that distance of 50 or 60 miles from
Gauhati to Shillong. In my own Province, if I had to traverse through
that length of roads, in the days when toll gates were in existence three
or four years ngo—they are going to be revived in & few months again,—I
would have hud to pay u sum of six rupees in tolls for six toll gates to
take my car over that bit of distance of 50 {o 60 miles. That is how we
taxed ourselves to improve our roads. I do not think that Honourable
Members know that there is such & thing as a vehicle tax.

Mr. Abdul Matin Chaudhury: We hava.

Diwan Bahadur A. Ramaswami Mudaliar: If it is so, it must be after
the Roads Committee had reported, because, ut the time when the Road
Committee roported, except in the Punjub and Madras, there was no
other Province where there was a vehicle tax. We have levied that tux
for 80 or 40 years on all kinds of vehicles, on bullock carts, on jutkas, on
coaches, on motor cars, and the amount of licence fees that we charge for
our motor buses and motor cars is something enormous. Therefore, if
you wunt to compare one Province with another, you have to take into
account the various taxes that are paid in each Province and how these
roads have been developed. After all, what is the complaint of my Hon-
ourable friend? This particular excise is only of a few years’ duration;
it has come into existence since 1931, and we had the system of roads,—
22,000 miles as my Honourable friend pointed out,—long before this
exeise, duty was levied and long before we got any benefit out of this, out
of taxation of the people, und because we felt thut owing to lack of pro-
per railway communication we must develop what is the next hest, a
proper road communication throughout. 1 do not think that there is any-
thing in what my Honourable friend has suggested and there is no room
for complaint. My Honourable friend, the Deputy President, and my
Honourable friend, Rai Bahadur Sukhraj Roy, both quoted the saying,
‘‘to those that have shall be given and from those that have not even the
little that they have shall be taken away’’. A more appropriate saving
from my point of view would be, ‘‘God helps those who help themselves,
but the demi-Gods are asked to help those who will not or cannot help
themselves’’. That seems to be the position that my Honourable friend
wants this House to accept. I for one refuse to accept that position,
When my Honourable friend has taxed himself to the extent that we
have, then it will be time enough for him to come and ask tlat this Province
should be put on the same basis and on tha same scale as Madras or any
other Province.

There is another aspect of the question which I should like to take thig
occasion to present to the House. If Honourable Members want to have
the luxury of separate Provinces, if they want to carve out India into
small territorial areas, having their own forms and methods of Government.

P
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they should realise that they cannot huve it all their own way. They
should realise that there are inevitable disadvantages also in carving out
those small Provinces, that after they have carved out these small Pro-
vinces to satisfy their political aspirations, they cannot turn round and
say ‘‘We are unable to maintain ourselves, becasuse we are a swall Pro-
vince, and, therefore, we should get benefit from some other source’’,
from some big Province which is trying its level best to tux itself and
keep itself ubreast of the times and the needs of civilisation. My Hon-
ourable friend wants to have the luxury of a very small Province. He
wants to play at all the games that a big Province can afford to pay for
—Legislatures, Government Houses, Gove¢rnors, Executive Councillors,
Ministers, and so on and so forth. Then, it seems to me that he must try,
‘to pay the piper himself and not come to other Provinces and say they
must pay for what he has evolved, the luxury of a small Province. I
wish to state this fact at this very early stage, because the, more the smaller
Provinces are developed,—and I am not against them,—the more will
they cry that they ara backward and that they should be given special
help from other Provinces. That is not gning to be, and that is one reason
why I should ilke the cut and dried system of Federation to come into ex-
istence. as early as possible, because these requests will then be absolutely
oub of court, because there will be no ma-bap Government which give
doles to backward Provinces out of the resources which it gets from the
forward Porvinceg and the more advanced Provinces.

Now, 8ir, though I do not support the amendment of my friend, Mr.
Ramsakrishna Reddi, for a reduction from 15 to 10 per cent, 1 must say
that I am greatly in sympathy with thot idea, and the notice of that
amendment will be a caveat, so far as the Government of India are con-
cerned, that in future they will not meddle with this percentage, that
there will be no attempt to increasing it further, that they will call a halt,
and that because there may be pressure from Provinces like Assam, they
will not try to steal more from other Provinecs and increase their 15 per
cent, so that they may give larger grants-in-aid. For my part, I shall be
perfectly satisfied if, on the consumption basis, the amount that is re-
quired for my Province is givan, and I think most of the other Provinces
will be in the same position.

As regards the purposes for which these ullotments ure made, 1 think
that there has beem a slight confusion introduced into this question. I do
not think that clause 7 precludes the idea of the construction of village
roads. I do not understand it in that sense, but there is some point in
what my friend, Mr. Yamin Khan, has pointed out, that this is primarily
a taxation on the users of motor vehicles and motor cars and that the
amount is paid by these people und that one primary consideration which
should be kept in view is that the motor vehicle traffic is made smoother
thant it is at present. I do not think it can be questioned that some
smount of this money at any rate should go to keep the roads in better
eondition, 8o .that the users of motor vehicles and motor cars who appre-
cinte those two things may feel that they have more smooth running for
their cars. But, at the same time, I must confess that village communi-
uations are inextricably mixed up with the wholc of this" question. 1f
motor lorry traffic in particular should develop, it can only develop pari
passu with the development of first class and second class roads. The
commodities from the villages must come into the main roads and that
can only come i village communications are developed. I take it that
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this clause merely means that not merely the first class and the, second
clags trunk roads should be developed and in their case bridges also may
have to be built, but that an atteaznpt should be made to develop third
class roads. In this connection, the pressure should really come so far
as Provincial Governiments are concerned from the Provincial Legisla-
tures, and having in mind the: fact, that except in Assam, in all other
Provinces Ministers are in charge; of this subject, I very much doubt
whether that pressure will not be forthcoming and whether Ministers,
who are regponsible to public opinion and to the majority of the Legisla-
tive Ccuncil, can afford to neglect the claims of the village roads or third
cluss roads. I speak with scme knowledge so far us the Legislature in
Madras is concerned and so far as the Ministry in Madras is concerned
during the last 13 or 14 years there has been a constant and a consistent
pressure put on the Government to see to it that there is a large expansion
of village roads, and I believe my statement will be borne out by those,
who come from Madras that an organised attempt has been made in this
direction of village communications particularly during the last ten years.
I have reason to think that with the additional grant, that will be given
by this Road Fund, the Madras Government at any rate is not likely to
ignore the interests of villages or cf village roads.

Sir, so far as the Standing Committee on Roads is concerned, I must
bring to the notice of the House a special feature of the; way in which this
Committee is to function—a welcome feature from the point of view of us
who are Mcmbers of the Assembly. Clause 10, sub-clause (2) says:

““No approval to any proposal for expenditure from the Road Account shall be
given by the Committee unless it is supported by a majority of the members present
and voting who are members of the Legislative Assembly and a majority of the
members of the whole Committee present and voting.”

1 believe, in the last Resolution, the Members of the Assembly consti-
tuted a special financial sub-committee of this Road Committee, and all
proposals relating to finance went directly to them and to them alone. In
this Resolution, a distinction has been made. They are no doubt still
given a dominant voice, but the right to vote on the financial proposals is
also extended to Members of the Council of State. I do not know why
the Member in Charge of Industries has made this innovation. This
House takes the view that except in matters of taxation, which are em-
bodied in the form of Bills, this House must have not merely the doni-
nant, but the sole voice. The Budget is presented to this House. 'The
grants are passed by this House and by this House alone. The other
House does not vote on the grants and I thought it was reason-
able that where the finances have to be voted upon by the Committee,
the Committee of this House and that Committee alone should have the
first, last and finul voice with reference to that matter. Now, my Hon-
ourable friend has extcnded the scope of it. I do admit that even
here, the voice of the Assembly predorninantly must prevail, but I do not
see why, even if the majority of the Assembly Members were in favour
of it, you should have in addition & majority of the whole House. It may
happen that what the majority of the Members of the Assembly accept
the majority of the whole Committee may vote down. Then, in that case,
I feel that the, Assembly will not have the final voice. 1 should like an
explanation from my Honourable friend as to how this innovation has
been made with reference to what we consider a vital feature of the
Constitution, that is the power of the Assembly and the Assembly alone
to vote for grants. '

i >3
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Sir, 1 do not want to prolong the sitting of this House. As Honour-
able Members have already referred to an impending retirement, I fcel it
my duty to spesk on behalf of my Party o few words about the Leader
of the House. The Honourable 8ir Brojendra Mitter has been the Leader
of this House for a considerable time. He has been persona grata with
every section of this House. His charming and amiable temperament, his
long hours of sitting in that place throughout the tedious discussions in
this Houscr—and many of us have wondered how he was able to sit there
through all these debates—whether he was thinking with eyes closed or
with eyes open—and the manner in which he has generally accommodated
himself and made the Government accommodate to the wishes of the
Opposition, all these, will long be remembered and treasured by us. We
pnave had in him an exceedingly amisble Leader of the House, notwith-
standing the fiction about the leadership of the House. Gemerally speak-
ing, the Opposition does not recognise what is termed the Leader of the
House, 1 admit, when there is respansible Government, and where there
i8 a Ministry in office, there is some meaning in the expressions, Leader
of the House and Leader of the Opposition, but, under the present cir-
cumstances, I think both are fictions which we have incorporated into the
Constitution; but if there ever was a gentleman whom this side of the
House has rightly accepted as Leader of the House, 1 can safely say that
that is our freind, Sir Brojendra Mitter. {(Loud Applause.) Bir, it rc-
quires some amount of tuct and a good deal of patience and good humour
to carry the House with him as Leader of the House: and my Honour-
able friend, Sir Brojendra Mitter, has shown that he possesses both of
these qualities in an sbundant degree. We shall miss him, a8 muny
Honourable Members have said, and his will be o dificult place to be
filled up by any othey Member of the Government in the future Sessions
of the Assembly. We are aware that he is going to another exalted office
where all his churming qualities will, as they deserve to be, be utilised,
if what we hear of the Bengal Legislative Council and all we hear is true,
and Bengal will be the gainer where the Legislative Assembly and Delhi
and Simla will be very great losers. Sir, on behalf of those who sit on
this side of the House, I wish to associate myself with all the compli-
ments that have been extended to the Honourable Sir Brojendra Mitter,
the Leader of the House. (l.oud and Prolonged Cheers.)

Mr. C. S, Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): 8ir, I rise to differ from the Leputy Leader of the Inde-
pendent Party in regard to his statement about the northern Provinces
being favoured with more railway communications, whereas the southern
Provinces have been the recipients of something of a Cinderella treatment.
He has a railway to Ootacamund: we have yet to have a ruilway to Naini
Tal or Almora, and, talking of lack of good communications in a back-
ward Province like Assam, 1 have great sympathy with the Deputy Pre-
sident, but if the Kumaon Division and its neighbouring districts were to
be constituted into a Province, it would bei as large a Province as Assam—
a8 Province where communications are really so hackward as they happen
to be. I hope that the United Provinces Government, when they go
into this matter, will go into the question of communications for the
Kumaon Division and the Himalayan districts with more interost than
they have done in the past. Sir, we are grateful to th2 Honourable the
Industries Member for having placed before us this important Resolution,
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for it has enabled us to think, not only natiopally, but also rationally
and provincially.

Now, 8ir, we shall turn to the impending disaster that is to overtaka
this Assembly in the leave-taking for unother two years at any rate of the
Honourable the Leader of the House. 8ir, I have already paid my tri-
bute to the Honourable the Finance Member and I said on the last day
of the Finance Bill how he used to play this House us an angler plays
his trout. That was the triumph of his oration, and of him it cannot be
said that emotion was the soul of his oratory. On the other hamd, the
Leader of the House is so full of ¢motion: the Keltic imagination of the
Bengali and the great accuracy of one of the gifted lawyers of India have
enabled him as the Leader of the House to lead us on right lines. We
shall always pray until he comes back to us with his new experience in
Bengal, where, 1 am sure, he will send a new pulse beating (Hear, hear),
he will come back to us as an important Federal Minister,—once again
to guide this House or its succeseor, the larger House, on right lines, and
if he does not happen to be a Member of the Government, we hope he; will
be one of the shining stars on the Opposition Benches (Hear, hear), offer-
ing battle to the Government in the proper, constitutional, parliamentary
way in which the Government ought to be fought. Sir, he is a statesman,
a friend to truth, of soul sincere, in duty faithful, in honour clear. (Loud
and Prolonged Cheers.)

Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Sir, I support this Resolution and I quite sympathise with my Honour-
able friend, Diwan Bahadur Ramaswami Mudaliar, when he talked about
the ruilways in Madrus. I have seen what it is like from Waltair down-
wards. 8ir, serving on the Standing Finance Committee of the Railways,
I went to Madras in 1982. Up to Waltair, I could tolerate it, but, after
that, it was impossible. It seemed I was travelling by bullock cart.
Then, from Madras downwards, by the South Indian Railway, that was
terrible.

Now, Sir, as regards these roads, I only want to bring to the notice
of my Hpnourable friend, the Industries Member, that he must make the
Bengal Government realise that the roads in Bengal are in a very bad
condition. They must utilise the money that is allotted to them, and
not use the money for some other purposes or keep it in abeyance for
the next year, the next year after that, and so on, and there, again,
Sir, I agree with the Diwan Bahadur when he said that not only we should
give our attention to the trunk roads, but our attention should also be
givén to the village roads, which are very very important. .Of course, as
he has pointed out, as regards the roads on which the motor vehicle
traffic is very great, attention should first be given, because the motor
vehicles pay the petrol tax, but, next after that, the villuge roads must
have our attention. As regards the ‘“‘taxing”’, I think we in Calcutta pay
a terrible sum—Rs. 48 a year.

Diwan Babsdur A. Ramaswami Mudaliar: We pay Rs. 70.

8ir Leslie Hudson (Bombay: European): We pay Rs. 120. Bongal
does not tax herself.

Mr. A. H. Ghuznavi: I thought we were paying higher than Mudras,

Now, I should like to say & few words, and that is with regard to my
Honourable friend, the Law Member and the Leader of the House, Sir
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Brojendra Mitter. Sir it is a source of great relief to all of us to turn
from the Bengal jute duty to the Bengali lawyer,—from combustible
matches to a cool, caleculating advocate. (Laughter.) As the Leader of
the House and as the Chairman of our Select Committees, we have learnt
to appreciate his unfailing courtesy, his spirit of accommodation and the
detachment of his outlook. Sir, Sir Brojendra Mitter will be greatly
missed in this House; but the only redeeming feature is that the loss
of this House and of the Government of India is the gain of Bengul. Sir,
we from Bengal say good-bye here to my Honourable friend so a8 to be
able to welcome him back to our Province and to & further period of
distinguished and useful services to the Government and the country.
(Loud and Prolonged Cheers.)

Sir Abdur Rahim (Calcutta and Suburbs: Mubammadan Urban): Sir,
1 do not feel that I am in a position to make any useful contribution
to the liesolution before the House. 1 take it that the Resolution is going
to be passed. The question of road communications in India is one o1 the
most important problems that the Government have to face in the
different Provinces. The different Provinces have their own special diti-
culties, and my own Province, Bengal, has difficulties which are far more
formidable than perhaps anywhere else. 1t is a Province full of rivers,
swamps and ditches. It is very diflicult really to say that we have got
uny roads at all which are anything like the roads that we find, for instance,
w the neighbouring Province of Bihar or in the United Provinces. |
believe that nothing is more seriously felt in the way of inconvenience us
the want of proper and sufficient road communications in Bengal. 1 do
hope that this kesolution, when it is carried out in the different r’rovinces,
will help my Province as well as the other Provinces. Of course, there
looms before us another very difficult and complicated question, the ques-
uon of rail and road competition, but this is not: the occasion on which
one is expected to speak on that subject. 1 do not wish to say unything
more. Indeed, 1 have nothing more to say on this matter. .

I shall now say a few words by way of good-bye to the Leader of the
House. 8ir, I endorse entirely all that has fallen from other Members
a8 to the many qualities which have made him so popular in all parts of
vhe House. His genial temperament, his easy accessibility, his unfail-
ing courtesy and his readiness to accommodate us on all occasions has
made him quite a favourite, if I may say so, of the House. As u Leader
of the House, it is very difficult to tell from fhis side what particulur
difficulties he has to surmount in the Government, but we know this that,
so far as we are concerned, he has been extremely accommodating. He
Lus hLelped us to the best of his opportunities to discharge our duties in
the best manner possible. He is still in full vigour of life and we are
glad .t,‘ha.t he is not going to retire, but is going to take up other respon-
sibilities as onerous, if not more onerous than what he is discharging here
He has gained invaluable experience. I am sure, as a Member of th(;
Government he *has dealt and made himself familiar with problems that
affect all parts of the country. The wide experience he has acquired and
the various problems that he has dealt with will, I am sure, stand him
in very good stead when he deals with the provincial problems of Bengal.

We sall know that Bengal is a difficult Province and he is going there in
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somewhat difficult times. His colleague and friend, Sir George Schuster,
has in anticiptation tried to smooth his way a great deal and we all recognise
that the action taken in this connection by the Homnourable the Finance
Member, who is also leaving us, will be a great help to the Province and
will make matters easier to our Honourable friend, Sir Brojendra Mitter.
He is going there in a period of transition, because we hope that there
will soon be a change at least in the constitution of the Provinces and
that, so far as he is concerned as a Member of the Exccutive Govern-
ment, he will be in a position during the year or two that may elapsc
before provincial autonomy is launched to see that proper arrangements
are made for the smooth working of the new Constitution. Sir, we all
wish him every success in his new office which will be quite us responsible
and onerous as the high office that he holds at present.

Sir, we already had an occasion to say a few words of good-bye to
Sir George Schuster who, I am glad, is present here and I
do not wish in any way to repeat what has already been said.
I am sure that great opportunities also await him in his own home-country
for rendering service not only to his motherland, but also to India. He
has acquired such a great experience of the finances of the country that,
coupled with his undoubted talents and his vast knowledge of finuncial
subjects generally, 1 am sure he will be in & position to help us in launching
the new Constitution and in dealing with further details that remain to
be settled in order to make that Constitution complete and successful and
let us all hope that he will be given that opportunity in ample measure.
I believe he will go on studying the problems of this country, because,
after all, the British Empire is nothing without India. And if the British
Empire is to flourish and prosper, it means that India must flourish and
prosper. I um sure, my Honourable friend, Sir George Schuster, realises
that as vividly as anyone of us and I do hope that he will make it his
special tusk when he is in England to impress it on His Majesty’s Govern-
ment that India has reached a position when she must be given every
possible help, so that she may advance on that road to prosperity which
would lead to the prosperity of the rest of the British Empire.

3p M.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I support this Resolution for the one simple,
very strong and unanswerable reason that in making the provision for the
railway lines and in giving sanction to the schemes that might be submitted
by the Local Government, the Governor General has been enjoined to
consider the necessity of improving and providing village communications,
that is to say, from the villages and from our fields to roads or to the
markets. That, Sir, is a very important position and, as pointed out by
my Honourable friend, Dr. Ziauddin Ahmad, during four or six months in
the year our roads are impassable. Take even an empty cart, dt gets
stuck and sometimes you are to go into these village parts and see how
we_struggle to pass three miles from morning till evening. I want the
Government of Indis to remember that when schemés come from the
Local Governments, they must insist upon & due provision being made
for village roads and communications, so that a strong and well organised
beginning may be made in order to give us some facility. The Govern-
ment of India are now fortunately in a mood to think of us as being of
some account, and I hope they will go on improving this position in times
to come.



4310 LEGISLATIVE ASSEMBLY, [21sT APrriL 1934.

[Raja Bshadur G. Krishnamachariar.]

Now, with your permission, may I, on behalf of my Party—I shall not
take up much of your time, Sir—associate myself with all that has been
said by our friends on this side regarding the Leader of the House, Sir
Brojendra Mitter. Sir, as a lawyer, I think, he is one of the most promi-
pent in India. We have had enough occusions when even by a joke he
turned the situation which looked very dark aguinst the Government on
his side and then sat down. If he begins to analyse Bills which have
been introduced, especially Bills on the non-official side, then good-bye
to these Bills once for all. He dishes them so nicely that even those who
are so very anxious and who are very angry with some of those who
oppose the non-officials, cven they are satisfied. For instance, when my
Honourable friend, Mr. Ranga Iyer, introduced his untouchability Bill,
my Honourable friend, the Leader of the House, smashed Mr. Ranga
Iyer's argument to pieces and then you do not see any remnant of the
Bill anywhere near half & mile. My Honourable friend, Mr. Ranga Iyer,
after he finishes his day’s labours in the Assembly and after abusing me
for opposing his Bill, he always drives with me and when I rise from the
Assembly to go home, my friend tells me, ‘‘please wait, I am coming with
you in your car’’. I have to wait for more than 15 minutes for my friend
to adjust his hat, and he tries his best to conceal the feeling that has
been created in his mind when my Honourable friend, the Leader of the
House, said ‘‘that is journalism, we will go to the special provisions
of the Bill”. Thus, Sir, my Honourable friend, the Leader of the
House, clause after clause, word by word and sentence by sentence pulls
everything to pieces, with the result that my Honourable friend, Mr.
Ranga Iyer, is not able to catch even the shreds of it 8o a8 to weave them
into another argument the next day. The next day, my friend, Mr. Ranga
Iyer, comes forward with another Bill and speaks in right parliamentary
style on that Bill, but it also meets with the same fate at the hands of
the Leader of the House.

An Honourable Member: What about Gour’s Bills ?

Raja Bahadur G. Krishnamachariar: Gour’s Bills are past history. I
think I ought to remind him of it. The first time I felt personally
grateful—I do not care what the House felt, not that 1 am disrespectful
to the House—the first time I felt grateful was when my Honourable
friend, Sir Hari Singh Gour, with the crown of martyr on his head made
for him by our friend, Mr. Jayakar, moved his Bill in order to legalise
marriages between Hindus and Muslime and make them all one. The
other day, when I was speaking to my friend, he said, ‘‘why do you give
trouble, I want to make the whole nation one by means of facilitating
these marital ulliances”’. 8ir, 1 do not remember who was then presiding
over this Assembly, I think it was Sir Ibrahim Rahimtoola, and, after my
Honourable friend, Sir Hari Singh Gour, had moved his Bill, the Honour-
able the Leader of the House warmed himself up and discussed the
Muhammadan Law of Divorce, the Muhammadan Law of Inheritance and
discussed every phase of Muhammadan Law and warned my Honourable
friend, Dr. Gour, which I have no doubt he has taken to heart, for I
find all his activities closed after that speech, the Law Member then said,
‘““Remember, in this country, there are two ancient codes whi¢ch have come
down from time immemorial, do not touch these codes. Upon them
stands the foundation of the two great- communities in. India’’. I do not
know whether my Honourable friend, Sir Hari Singh Gour, felt it or not,
but as they say the proof of the pudding is in the eating, I find all his
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activities have ceased since then although he just pretended after that
to do something, but during the last two years, you iight have observed,
Sir, that he is keeping mum. That is the strongest indication of the
strength of the Law Member in the way he so nicely puts it.

1 wish to bring to the notice of the House another incident. My
Honourable friend, Mr. Ranga lyer, in & speech cornered the Honourable
the Law Member, I was closely watching as to what he was going to
say in reply. He looked this side and said ‘‘that is journalism and not
law’’. That was certainly not journalism, but absolute law. He had no
good argument, and, as we do at the Bar, we leave aside the real position
and treat it as of no consequence. If 1 go on narrating incidents that
Lappened in this House, I know that you, Sir, will pull me up by saying
that 1 have only two minutes left. But, Sir, this House will agree with
we in considering that the Leader of the House is one of the most eminent
lawyers in India.

I shall now refer to our friend’s social qualities. There is a general
impression outside that if you are a lawyer, you are not & gentleman. I
deny that statement. After all, before s man is a lawyer, he is a gentle-
man. In the midst of his profession, he is a gentleman, and, at the end
of it, he is a gentlemun. I strongly repudiatc the position that because
you are a lawyer, you are not a gentleman. Some of those persons, who
have not got anything else to do, think that a lawyer simply makes
money day in and day out, and he does not do any service to the country.
Sir, as I said elsewhere, it is the lawyer that leads the whole world. If
vou want an organised Standing Army, who does that, except Lord
Haldane and he was a lawyer. Our friend, the Law Member, is a
thorough gentleman. Unfortunately, seated us you are in that Chair, you
cannot as you did, in the olden timnes, come out into the lobby, but I
am perfectly certain that at times you must have heard the loudest
laughter and if ever you heard that laughter, you must have wondered
yourself as to who was laughing so loud and if you had thought over it, you
must have realised that it was the Leader of the House, who was laughing
8o loud. He is loud and sometimes inconvenient for the person whom he
has so nicely dished by his humour and that is an incident which we
shall all miss hereafter in this House. As pointed out by Sir Abdur Rahim,
the Leader of the House was remarkable for his open hospitality and his
easy accessibility. You may go and tell him anything you like, he quietly
listens to everything and then says ‘‘is that all you have got to say?”’
All the time you are talking to him, he makes you believe that you are
the wisest man going in this world and he shows that he is trying to learn
everything from you. That, 8ir, is his quality on the social side. When
I heard that he was going to Bengal, I congratulated him. He asked
whether it was a matter for congratulation. Well, Sir, I said I was not
concerned with his personality, I was concerned with the Province of
Rengal. That Province unfortunately is now in the throes of what they
call terrorism, it is in the throes of an excited youthful populatior® and an
impressionable lot who, for some reason or other, have transgressed all our
old Indian traditions. I hope, when the Leader of the House goes back
to Bengal, he will bring back these youths to a sense of respect for law
and order. I am very fond of Bengalis, and if you come to Hyderabad,
well, Sir, I shall take you to all the noblemen in Hyderabad and you
will yourself find in what great respect the Bengalis are held among them,
not the educated olasses, that is natural, but among the old-fashioned
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noblemen there. This is just the occasion when I told the Leader of the
House of what immense help he will be to Bengal. With his extreme
sense of humour and his geniality, I am sure, he will bring the young
Bengal to its proper senses and 1 wish him a good deal of prosperity in
his new career, though 1 am sorry in one respect that he accepted this
appointment. I offered some very nice and tempting cases where he and
I could either cross swords or work together, and break the laws I myself
made, but unfortunately it is all gone. I am afraid I shall not live when
he comes out of office again back to the Bar and I must leave it at that.

Athough I have spoken a great deal of the Finance Member, 1 shall
speak only one thing that he was absolutely wrong when he said it is
going to be good-bye. I cannot say good-bye to Sir Brojendra Mitter,
because I can meet him day after tomorrow in Calcutta. And, in the
case of the Finance Member also, I know it is not a farewell, but it is
only au revoir.  In November or December, if I live, I shall have the
honour of shaking hands with him at Bombay when he comes here to
take up an important position which is waiting for him. Sir, we cannot
afford to lose Sir George Schuster. Apart from everything else, he never
loses his temper. His mind does not wander into technicalities, and,
instead of disposing of things upon preliminary objections as we call it at
the Bar, he goes straight to the position and floors you so completely that
ﬁou are gasping for breath and he goes on to the next point as if nothing

as happened.

Sir, on behalf of my Party I bid both these gentlemen good cheer, a
great deal of prosperity and,—if 1 can take upon myself the vanity of
saying,—the blessings of a Brahmin. I will conclude by saying:

“Nikalti hai jaldi khushi ké Bachan,

Na ho gar khushi to Nahin Brahman.’

The Honourable Sir Frank Noyce: Sir, I have never been at a greater
disadvantage in replying to a Resolution in this House. I am not at all
sure whether the House wishes me to talk about the criticisms and com-
ments which it has made on my Resolution or to talk about the merits
of the Honourable the Leader of the House. I am very much inclined
to hand the reply to the Resolution over to him to see what he can make
of it. Well, Sir, I propose to do both, and I also propose not to detain
this House longer than I can possibly help from the holiday that it has
so well earned.

Sir, T must thank the House for the reception that it has given to this
Resolution, which has been in striking contrast to that accorded to its
predecessor five years ago. That was aleo, if I recollect rightly, brought
forward on the last day of the Session and it presented so many novel
features that it provoked a great deal of discussion and had to be ad-
journed to the Simla Session.

Now, «8ir, I shall have to deal shortly with the various amendments.
I honestly do not quite know how to deal with those which have been
moved by my Hopourable friend, Dr. Ziauddin, for he said absolutely
nothing about them during the course of his speech and brought forward
no arguments in support of them. However, Sir, as I am. not sure
whether he is pressing them or not, I had better say something about
them. His first amendment is:

“That in clause 1 of the Resolution, the words ‘not leas then’ be omitted.”’
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Several Honourable Members: He does not want a reply.

The Honourable Sir Frank Noyce: As my friend does not wish me to
say anything about his amendments, I will gladly refrain from doing so
except about the last, because that one has also been mentioncd by my
Honourable friend, Mr. Yamin Khan. His last amendment was:

“‘That after sub-clause (d) of clause 11, the following new #ub-clause be added :

‘(e) To see that the grants given under clause 3 are spent upon objects mentionef
in clause 7."”

My Honourable friend, Mr. Yamin Khan, also urged on us that w.
should see that the money which is allotted from the Road Development
Fund is properly spent. Well, Sir, we do see to that. That function is
not, however, discharged by the Standing Advisory Committee which
obviously is not in a position to discharge it but by Government, with,
of course, the advice of the Committee. Our procedure is that after any
scheme has been approved on the advice of the Committee, the Govern-
ment of India convey their approval to the Local Government concerned.
The Local Government, if it wants to commence the work in question,
sanctions & detailed estimate, the particulars of which are communicated
to the Government of India. The Government of India satisfy themselves
that this estimate is in accordance with the approval of and intimate
to the Local Government and to the audit authorities that expenditure
against it may be debited to the provincial share of the Road Development
Account or to the reserve as the case may be, and the audit authorities
then admit expenditure against such estimates and such esimates only.
It follows that the development account can only be spent on approved
schemes and that, thereforc, machinery already exists to give effect to
what appears to be the intention of my Honourable friend, Dr. Ziauddin's
amendment. It is important that the House should remember in dealing
with this account that it represents a comparatively small portion of the
total expenditure on roads in India, and that that is the reason why
evidently In the United Provinces so little evidence of its effects is visible.
It may interest the House to know that in 1929-830, the last year before
the slump, the total expenditure on roads in the major Provinces of Indin
was 7,63 lakhs, but that, in those Provinces, the share of the Road
Development Fund would be only about 76 lakhs. Therefore, the Road

Development Account only represents about 'th of the total expenditure
on roads.

Now, 8ir, I turn to the amendment moved by my Honourable friend,
Mr. Ramakrishna Reddi, who wants that the whole amount available in
the Road Development Fund should be earmarked for giving grants to local
boards for the development of rural communications. That i8 a very far-
reaching amendment, and it has been faithfully dealt with by some qther
speakers, so that there is no need for me to add very much to what they
have said. I would remind my Honourable friend that the Resolutio=
does not in any event contemplate the development of ufban streets as
bhe seemed to think it did and that we have in paragraph 8 of the
Resolution, the implications of which I doubt if he fully understood,
stressed the need for special consideration of feeder roads for the transport
of agricultural produce. As some other speakers have pointed out, in usin
8 fund of this kind which is raised by a levy on motor transport, it woul
be most unfair to deprive those, who supply the sinews of war, of the
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benefits of it and to devote it to roads which, in the majority of cases,
would be of comparatively little use to them. In any case, Sir, the ini-
tiative of selecting roads for development rests with Local Governments
and it is obviously desirable that they should be given the fullest discre-
tion as to the agency they wish to employ for the expenditure. It is for
them to decide whether they should use the Public Works Department or
make grants to local-bodies. It would be most unjust to utilise all the
mog:y available in the Road Development Account for a special class of
roads.

I think the course of this debate has very fully justified the wisdom of
Government in taking the middle course that they have taken in regard to
the 15 per cent to be utilised as a central reserve. My Honourable friend,
the Deputy President, has pleaded with great eloquence the cause of
Assam and Mr. Gaya Prasad Singh and Rai Bahadur Sukhraj Roy have
pleaded that of Bihar. On the cother hand, we have had the point of
view of the other Provinces ably represented by Diwan Bahadur
Ramaswami Mudaliar and Mr. Yamin Khan. I am quite prepared to admit
that this question of 15 per cent is the most controversial point in the
whole of the Resolution and I think it would probably meet the wishes of
this House if I were to go some way, at any rate, to meet my Honourable
friend, Bir Leslie Hudson. I cannot accept his amendment for the
reasons which he himself gave, namely, that we cannot bind our successors,
and we do not know how long it will be before those successors are seated
on these Benches. But 1 am prepared to agree that this is a question
which should come under revision in, say, three years' time. I think
Sir Leslie Hudson will also agree that if Members of Government give an
undertaking, those undertakings are always honoured. If the present
Qovernment occupy these Benches in three years’ time, I can undertake
that this question of the reserve will be reviewed by the Government of
India in consultation with l.ocal Governments and also with the Standing
Advisory Committee and that if there seems any justification for a change
in the percentage and circumstances have altered in any way so as to
make t%at change desirable, & Resolution to that effect will be duly
placed before the House. 1 trusi that that will meet my Honourable friend
and that he will not press his amendment. o

There were a few points raised by my Honourable friend, Mr. 8. C.
Mitra, which deserve to be dealt with fairly fullv. I think my Honourable
friend—if I understood him correctly—objected to the fact that we had
liberalised this Resolution to an undesirable extent. I am not quite sure
that I followed him in that criticism. The main liberalisation lies in the
extension we have given to the scope of the Resolution and I think that
the general sense of the House is that in enabling T.ocal Governments to
spend money on the development of feeder roads and rural communica-
tions' we are acting wisely in view of their importance to the economic
welfare of the greater part of India. He objected to clause 7 (iii) of the
Resolution which permits money to be spent on the interest and amortiza-
tion of loans. I think that therc he was confusing the loans which have
been taken from the fund to be spent on maintenance with loans which
under this Resolution can be taken in future for construction, reconstruction
and substantial improvement. The two things are quite different, and T
must confess that I was rather surprised to find my Honourable friend, Dr.
Ziauddin, objecting to this clause in the Resolution, for I should have
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thought that the use of loans for development schemes was worthy of
praise rather than of blame. 1 am, however, grateful to my Honourable
friend, Mr. Mitra, for bringing this matter forward as it enables me to
repair an omission in my opening speech. That speech, although it was
a long one, did omit reference to one important point, snd that is that
we have not incorporated in the new Resolution the provision in the
supplementary Resolution of 1981 which enabled loans to be taken from
the Road Development Fund for maintenance. The reason we have not
done 8o is that we hope that the necessity for borrowing from the Road
Development Fund for maintenance has now ceased. It is not a practice
which we desire to encourage: we want the Road Development Account
used definitely for the purposes for which it was star®d, that is, for road
development and not for maintenance; and it is for that reason that we
have left this provision out of the new Resolution as we thought that if
any Local Government in future desires to borrow from the Road Develop-
ment Account for maintenance, definite proposals to that end should be
placed before this House for its sanction.

Then, my Honourable friend, Mr. Mitra, objected to the Rs. 9 lakhs
that we have in our reserve. I do not think that Rs. 9 lakhs can be
considered as a very large sum; we feel that it is not desirable that we
should budget up to the hilt: we may get an outstanding proposal of real
value coming along which costs a fair amount of money, and it is desirable
to have something in hand to deal with that when it comes. He also
wished to know how we spent the money, Rs. 8 lakhs, that I said had
been devoted to experiments and research. The experiments which have
been carried out have been carried out primarily upon the advice of a
committee of Chief Engineers with a view to ascertaining, amongst other
things, the most economical treatment or reconstruction of waterbound
macadam for different traffic conditions, the possibility of improving the
standard of maintenance of unmetalled roads, and last and most important
of all, I think, the cheap ‘‘stage’’ improvement of unmetalled roads.
‘‘Stage’’ improvement is a highly technical term: put simply, it means
the building up of unmetalled roads from the stage in which they ecarry
the cruder forms of traffic until they are fit for something much better.
We also use that part of our reserve for the distribution of information.
We publish a magazine called Indian Roads which is devoted to that
object. I have here a note which deals at greater length with this sub-
jeet, but I do not wish to inflict it upon the House. My Honourable
friend, who sits behind me, will be verv glad to enlighten Mr. Mitra
further in regard to it if he wishes it.

That brings me to the criticism which Mr. Mitra brought forward in
regard to the appointment of the Road Engineer. He wished to know
why Government had not accepted the recommendation of the Retrench-
ment Committee that that appointment should be abolished and such work
a8 was required to be done should be done by the technical Personal
Assistant to the Chief Engineer under the latter’s general control.® I may
point out, in the first instance, that the Retrenchment Committee did not
make a definite recommendation: they simply said that they were
‘‘disposed to think’’: Government also thought and they came to the
conclusion, as I am quite certain that my Honourable friend himself
would have done if he had continued on the Standing Committee on
Roads—as I very much wish he had for, I am sure, his advice would
have been of great value,—that we could not do without a whole time
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Road Engineer. I am quite certain that those members of the Standing
Roads Committee, who are present here today, will endorse what I say,
when 1 maintain that Mr. Mitchell’s work has been of the utmost value.
A crore of rupees a yeuar is a lurge sum, and it is a whole-time job to
deal with it. I think it may interest some Members present if 1 mention
that we hope, for instance, to send Mr. Mitchell down shortly to Bihar
or rather to Orissa to see what he can do to help there.

My friend, Diwan Bahadur Ramaswami Mudaliar, criticised the present
Resolution on the ground that there was some subtle change in it which
undermined the povrs of the Assembly in regurd to expenditure. I can
assure him, 8ir, that there is nothing of the kind. 1 do not think he has
the original Resolution before him. If he has and will turn to the last
paragraph of it, he will see that it runs as follows:

‘“*All proposals for expenditure from the annual grant or its accumulated balance shall
be transmitted by the Standing Committee to its Finance Sub-Committee (hereby the
Members of the Assembly, who were members of the Committee) for approval before
recording its final acceptance; and the Standing Committee shall not record its
acceptance to any such proposal unless it has received the approval of the Sub-

Committee."’

The new paragraph reads:

“No approval to any proposal for expenditure from the Road Account shall be
given by the Committee unless it is supported by :
(i) a majority of the members present and voting who are Members of the Legisla-

tive Assembly, and
(if) a majority of the members of the whole Committee present and voting.”

There is no real difference between those two. All that has happened
is that 1 found when I took over the Chairmanship of the Roads Standing
Committee that the whole of the proceedings had been telescoped; as a
matter of fauct, the Finance Sub-Committee was never sitting, and all
proposals came up to the whole Committee. The reason being that,—
und it is a very gratifying reason—there has never been any occasion for a
division on this Committee. The decisions have, I am glad to say,
certainly in my time and 1 believe before, always been unanimous. If
my friend will look at parugraph 10 (1) of the Resolution a little more
closely, he will find it is stated that no approval to any proposal for ex-
penditure from the Road Account shall be given by the Committee unless
it is supported by a majority of the Members of the Legislative Assembly.
I cannot go any further, unless it has the support of the majority of those
members present who are Members of the Legislative Assembly. That
means that it is the Assembly which decides the matter of expenditure on
roads in the first instance. If they decide in favour of its being incurred,
then it goes before the Committee as a whole, and, as the Members of the
Assembly as aguinst the Members of the other House are two to one, the
probabilities are distinctly in favour of the view of the Members of the
Assembly being accepted.

There is one point in the speech of my friend, Mr. Gaya Prasad Singh.
to which I think I should make o reference. He suggested that we might
make use of the reserve to repair the damage done to roads in Bihar by the
earthquake. Well, 8ir, I do not think that the five lakhs additional amount
we are getting by this Resolution or the 15 lakhs annually which we shall
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get as reserve would go very far in this direction, and, as this House
knows, the great undertaking of putting the roads in Bihar right is being
carried out in another fashion. [ would again assure my friends from
Assam and Bihar that, in administering the reserve, we shall bear their
special needs in mind. That, Sir, is all T have to say on the Resolution.

I should like, in conclusion, if 1 may, to associate myself as the junior
Member of the Government of India with all that has fallen from the
various sections of the House in regard to the Leader of the House and
the Finance Member during the last two days, and I am quite sure that
my Honourable colleague, the Home Member, will wish to do the same.
Those of us on these Benches have had greater opportunities possibly than
Honourable Members opposite of realising what dclightful colleagues they
have been to work with, how deeply the interests of India have been at
their hearts and how valiantly they have fought for those interests on all
occasions, in spite, if 1 may say 8o, in the case of the Finance Member,
often of much misunderstanding and misconception.

With regard to my friend, the Leader of the House, who is also the
Law Member, it is true that, as Raja Bahadur Krishnamachariar has said,
lawyers often come in for unfair criticism. The most devastating criticism
that I have ever discovered in regard to lawyers is contained in an epitaph
which, I understand, appears on a Scottish tombstone. I have given it
before to the Leader of the House, but it may be new to the Members of
the House. Jt runs as follows:

‘“Here lie John and Thomas Benn
Lawyers both but honestmen
God works wonders now and then!”’
Well, Sir, if an honest lawyer is a wonder, my Honourable friend, the
Leader of the House, must be one of the wonders of the world!

Dr. Ziauddin Ahmad: Sir, I gave about four quotations from the
Report. Can my friend tell me what is the share of the United Provinces
in this? °*

Mr. K. @. Mitchell (Government of India: Nominated Official): About
five lakhs a year.

Mr. President (The Honourable Sir Shanmukham Chetty): What
about the amendments ?

Dr. Ziauddin Ahmad: I don’t withdraw.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
« tion is:
“That in clause 1, the words ‘not less than' be omitted.”
L[]
The motion was negatived.
Mr. President (The Honourable Sir Shanmukham Chetty)» Mr. Reddi.

N Mr. T. N. Ramakrishna Reddi: I want to withdraw my amendment
No. 3*.

The amendment was, by leave of the Assembly, withdrawn.

. "“That in sub-clause (I) (@) of clause 3. for the words ‘fifteen per cent' the words
ten per cent’ be substituted.”’
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Rai Bahadur Sukhraj Roy: I also beg leave of the House to withdraw

ny smendments.
The amendments were, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Shanmukham Chetty): Sir Leslie
Hudson ?

Sir Leslie Hudson: 1 want to withdraw my amendment.
The amendment was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:
|

“That in sub-clause (2) of cluuse 3, the following be added at the end :
‘with the recommendation that the whole amount thus given shall be earmarked

»

for giving grants to the Local Boards for the development of rural communications’.
The motion wus negatived.

Mr. President (The Honourable Sir Shunmukham Chetty): The ques-
tion is:

““That clause 6 be omitted.”
The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

*That sub-clause (I) (4ii) of clause 7 be omitted.”

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

*“That sub-clause (2) of clause 7 be omitted.”

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:
“That after sub-clause (d) of clause 11, the following new sub-clause be added :

‘(e) to see that the grants given under clause 3 are spent upon objects mentioned
in clause 7'."

‘The motion was negatived.

Mr. President (The Homourable Sir Shanmukham Chetty): The ques-
tion is that the following Resolution be adopted. '

«In supersession of the Rexolution adopted by this Assembly on the 4th February,
1930, as supplemented by the Resolution adopted ¥ry this Assembly on the 3rd October,
1931, this Assembly recommends to the Governor General-in-Council that :

1. There shall continue to be leyied on motor spirit an extra duty of customs and
of excise of not less than two annas per gallon, und the proceeds thereof shall be applied
for the purposes of road development.
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2. (1) From the proceeds of such extra duty in any financial year there shall be
deducted a sum equivalent to the share in such proceeds arising from motor spirit
used for purposes of civil aviation during the calendar year ending in the financial
year concerned, and such sum shall be at the disposal of the Governor General-in-
Council for allotment as grants-in-aid of civil aviation.

(2) The balance of the proceeds shall be credited as a block grant to a aseparate
Road Account.

3. (1) The annual block grant shall be allotted as follows :

(a) a Eortion equal to fifteen per cent. shall be retained by the Governor
eneral-in-Council as a Central reserve;
(b) out of the remainder there shall be allotted :
(¥) » portion to each Governor's Province for expenditure in the Province;
(#) a portion to the Governor General-in-Council for expenditure elsewhere in
British lndia;
(##%) a portion to the Governor General-in-Council for expenditure in Indian
States and administered areas;
in the ratio which the consumption of motor spirit in each ares to which
an allotment is to be made bears to the total consumption in India during
the calendar year ending during the financial year concerned :
Provided that for the purposes of these allotments the consumption of motor
spirit in Jammu and Kashmir shall be disregarded.

(2) The portion allotted to a Governor's Province shall be placed at the disposal
of that Province in one or more instalments, as soon as the distribition can conveniently
be made.

4. The balance to the credit of the Road Account or of any allotment thereof
shall not lapse at the end of the financial year.

5. No expenditure shall be incurred from any portion of the Road Account save
as hereinafter provided. :

6. The Central reserve with the Governor General-in-Council shall be applied
firstly to defraying the cost of administering the Road Development Account, and
thereafter upon such schemes for research and intelligence and upon such special
grants-in-aid as the Governor General-in-Council may approve.

7. (1) All allotments for expenditure in British India may, subject to the previous
approval of the Governor General-in-Council to each proposal made, be expended
upon any of the following objects, namely :

(5) on” the construction of new roads and bridges: of any sort;

(#5) on the reconstruction or substantial improvement of existing rouds and
bridges ;

(11%) on the interest and amortization of loans tuken after the date of this
Resolution and spent on the construction, reconstruction or substantial
improvement of roads and bridges;

(iv) in special cases, on the maintenance of roads and bridges, construc!,ed,
reconstructed or substantially improved from the Road Account since

.
’

. (v) in special cases, on the maintenance of roads or bridges constructed;
reconstructed or substantially improved from loan funds after the date of
this Resolution.

(2) Where any part of a provincial allotment of the Road Account is to be applied
for the payment of interest and amortization of loans under clause (iis) above, such
payment l%l:lll be & first charge on all allotments to that Province.

8. In considering proposals for the construction, reconstruction or improvements of
roads and bridges from the Road Account, the Governor General-in.Coti.ncil shall bear
in mind the present urgent need for improving the efficiency pnd reducing the cost of
trataport. by road of agricultural produce to markets and railways.

9. The following special rules sball apply to Burma, namely :

(a) The portion of the Road Account allotted to Burma shall be further appor-
tioned between the Shan States and the rest of Burma in the manner

indicated in paragraph 3.
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(b) Instead of the approval of the Governor General-in-Council to any proposal
under paragraph 7, the approval of the Governor, after consultation with.
the Federal Couucil, shall be required for schemes in the Shan States, and.
the approvul of the Local Govermment, with the concurrence of the Local
Legislatare, shall be required for schemes in the rest of Burma.

10. (1) A Standing Committee for Roads shall be coustituted each financial year.
consisting of :
(a) the Member of the Governor General's Executive Council in charge of the
Department dealing with roads,
(b) two nominated official Members of whom one shall be a member of the:
, Legislative Assembly,
(c) three members elected by the Members of the Council of State from amongst
themselves, and
(d) six members elected by the Members of the Legislative Assembly from
amongst themselves.

(2) No approval to any proposal for expenditure from the Road Account shall be-
given by the Committee unless it is supported by :

(5) & majority of the members present and voting who are Members of the
Legislative Assembly, and
(#) a majority of the members of the whole Committee present and voting.

(3) All proposals for expenditure from the Central reserve and all other proposals.
for expenditure from the Road Account to be made in British India (excluding
Burma) shall be referred by the Governor General-in-Council to the Standing Com-
mittee before he approves of them.

11. The functions of the Standing Committee shall be :
(a) To consider the annual budget and accounts of the Road Aicount.
(6) To advise upon all proposals for expenditure from the Central reserve.

(¢) To advise upon the desirability of all other proposals involving expenditure
from the Road Account in British India (excluding Burma).

(d) To advise the Governor General-in-Council generally on all questions
relating to roads and road traffic which the Governor General-in-Council,.
may refer to them.’

The motion was adopted.

"RETIREMENT OF THE HONOURABLE SIR BROJENDRA MITTER,
LEADER OF THE HOUSE.

Mr. President (The Honourable Sir Shanmukham Chetty): Before
adjourning the House, I would like to associate myself with my colleagues
in offering my good wishes to the Honourable the Leader of the House
on the occasion of his retirement in a few days. As President of the
Assembly, I have probably come into more intimate contact with the
Leader of the House than other Honourable Members, and I have felt
that if the work of the House has gone on so smoothly, it is very greatly
due to the charming personality and the great popularity of the Law
Member in this House. It is indeed a matter for congratulation that
when the time came for him to go into his well-earned rest and retirement,
he has again answered the call of duty. It is a matter for congratulation
that the Law Member's activities will be transferred to another equally
important sphere. I think that this Session of the Assembly has been.
extremely partial Yo Bengal. It has given to Bengal half of the jute duty
and the whole of the Law Member. Probably, Honourable Members
coming from Bengal will object if I say that the House has made a gift to
Bengal, because they would claim that both the jute duty and the Law
Member by right belong to them. We hope that Bengal will use both



RETIREMENT OF THE HONOURABLE SIR BROJENDRA MITTER, 4331

these rightly. I join my Honourable colleagues in wishing the Law
Member very many years of useful activity and greater opportunities of
public service. (Applause.)

The Honourable 8ir Brojendra Mitter (Leader of the House): I am
very grateful for the handsome terms in which reference has been made
to me. This House has always been indulgent to me and my relation
with Honourable Members opposite has been uniformly cordial. Their
ready help and willing co-operation have been of the utmost value to the
arrangement of business. Before I came to the Government of India, 1
had never taken an active part in politics and had no inside knowledge of
the game. I now find the game to be quite exhilarating and have some-
times wished that I might try to find a seat on the Benches opposite. 1
went to the length of approaching my friend, Mr. Mitra, in search of a safe
seat. My dream may yet be realised.

Sir, my intervention in the debates has necessarily been infrequent.
Finance and Economics occupied the stage to such an extent that Law
had little chance. Nevertheless, we have had our Legal field days.
Fortunately for us, Law does not grope in the fog of theories and I
thoroughly enjoyed the days when, in the ample display of legal talent,
Finance and Economics took & back seat.

Sir, I take this opportunity to express my high appreciation of the
good work done by the Whips of all Parties. The smooth working of our
business is largely due to their unostentatious work behind the scenes. I
am happy to say that all Partios have loyally carried out the arrangements
reached by the Whips.

Sir, I must make some mention of the social side of Assembly life.
Functions in the Assembly Gardens have come to be a feature of Delhi:
life where the utmost goodwill and good humour prevailed to soften the
rigours of the long hours of strenuous eloquence.

The most intriguing part of the House is, however, the Lobby, where
fancy soars high and speculation keeps excitement alive.

Sir, umder your youthful guidance, the Assembly has had its thrill of
night sittings and colourful galleries.

Should I have occasion during the coming Sessions to come to Delhi,
I hope you will give me a Visitor’s Pass without requiring an identifica-
tion certificate.  (Laughter.)

I thank all Honourable Members and wish them God-speed. (Cheers.):

The Assembly then adjourned sine die.
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